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LEGISLATIVE ASSEMBLY. 
Thursday, 6th 8eptembU', 1938. 

The Assembly met in the 11I~ mbly Chamber at Eleven of the Clock, 
Mr. President in the. Chair. 

QUESTIONS AND ANSWERS. 

INTEN81VE MILITARY PBEPAlU.T10N8 ON TIlE NORTH-WEST FB.o:NTID. 

165. *1Ir: Baya Prasad 8iJIgh: (a) Has the attention of t.he Govern-
ment been drawn to a report that intensive military preparations are 
taking place on the North-West Frontier of India, that a number of new 

~ bavc been erected, the Razmak Fort in Wazirllrtan has been enlarg-
ed to accommodate 12,000 men, a special camp has been set up in the h~ 
Diver Valley, that 60,000 men are being recruited in Delhi and Lahon. 
that aerodromes are being hastily CODstnwted in the vicinity of the 
Afghan Frontier, and motor roads are being built all over the Frontier 

i ~ f 
(b) How far is the report correct; and wilJ the Government kiDdly 

state the arrangements that are being made on the North-West Frontier, 
and the nature of the m~ y whieh they are iDtended to cope with , 

iii' DmlJI Bray : (a) Yea, Sir. 
(b) No emergency whatever has arisen nor are any special arrange-

ments of the nature 8uggested being made on or in cODDection wit11 the 
NOl'$h-We&t Frontier. 

The whole report is baseless and mischievous, and I am ohlipd to 
the Honourable Member for giving me this opportUDity of sayiDg H. 

1Ir. K.. AInned : What are the reason or reasons why the Army 
Secretary said yesterday that the military ~ Il i 1  .ill BOt lie 
decreased this year f Is not that ~  reaSOn ~  iii Ule questioD f 

IItr DeDya Bray : I. cannQt see that the question arises in any shape or 
form. 

DUPLICATION 0,. THlI: I)(PDIAL lLuL SDVICE PRO)( BoIlBAY TO CALCUTTA. 

1M. *IIr. Gal& PraIII4 8bIP : Is it a fact that the Bailway Board .. 
a"ut to .duplicate .tbe Imperial Mail Service b ~  Bombay and Cal. 
cutta, because overseas tourists are booking heavily. 'lVill Go¥eJ'IdDent 
~i ly  state tbe amount of profit or 10llJ incurred on this special service. 
~lI Il m  the cb&rgftl of the publicity organisation m· London f What 
J8 the total amoUDt of expenditure UDder this last bead, since its mILn .... __ 
tion , ----- . 

•. .. A. L. __ : Owing to the heavy booking iii London it is 
~~ to li ~ the Imperial Mail Service fro. Bembay to Calcutta 

ihls Wiater. The Imperial Mail from Calcutta to Romlta, waR duplicated 
( 2M ) 

L78LA. & 
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on several occasions last winter, Ilnd if it ilS necessary the East Indian 
Railway authorities will no doubt put on a second train again this winter. 
But, except for two additional carriages, no extra stock is at present being 
built specifically for this service. Thc nct earnings from the Service for 
the year ending on the 31st July 1928 were between 2 and 2llakhs ; this 
figure does not, however, include depreciation due for this period, which 
may be taken at about Rs. 25,000. The fi!rure also includes nothing on 
8600unt of the new publicity organisation in London. The booking for 
the Imperial Mail in London is done by the Peninsular and Oriental Steam 
Navigation Company. The cost of the London Publicity Office from the 
lst September 192i, to the 31st of March, 1928-the latest period for which 
figures are at present available-was £833, in addition to which £2.000 
were spent on advertisement. But since the booking arrangements for 
the Imperial Mail Seryice are. as I haye explained, in the hands of the 
Peninsular and Oriental Steam Navigation Company, only a negligible 
portion of this expenditure, if any at all, can be said to have contributed 
to the usp and popularity of the Imperial Mail Service. 

QUANTITY AND VALUE OF STEEL CASTINGS FOR RAILWAY ROLLING STOOl[ 

ORDERED FOR THE INDIAN RAILWAYS DURING THE CuRRENT YEAR. 

167. *1Ir. X. C. lfeogy: (a) Will Government be pleased t() make a 
statement showing the quantity and value of steel castings for railway 
rolling stock ordered for the Indian Railways in the present year , 

(b) How much of this is represented by axle-boxes f 

(c} To what extent does this represent the approximate Ilnnual reo 
quirements of the Indian Railways in steel castings f 

(d) . What proportion of (i) the axle-boxes, (ii) underframe castings, 
and (iii) wagon 'castings, actually ordered is to be of Indian manufactwe , 

JIr. A. A. L. Panons : I am sending the Honourable Member a state-
ment giving the information which he requires. . 

. , .. 
NUMBER OF Ulii'DEB¥RA1IE8TO BE MANUFACTUBED AT mE PENINSULAR Loco-

. 'MOTIVE WORKS 'AT TATANAGAR DURING 1928-29 . 

. 168.' *1Ir. K. C. lfeogy : (a) How many· undenrames is it proposed 
to be manufactured at the Peninsular Locomotive Works at Tatanagar 
during the year 1928-29 T 

(b) To what extent will the steel m ~  of "uch undel'frames be 
of lndianmanufacture f 

_1Ir. A. A. L.Pa.noDa: (a) 162. 

'(b) Orders have beeD placed in India for all steel sections, except 
three sizes, for which the Tata Iron arid Steel COIDMnY hllH.not yet,g9t suit· 
able roll.., though I u'nderstand they are getting them. The steel castings 
and the ~ l b  ~  a call for tenders in India" §re . b i ~ ~  
ff'om ~ 18  firms, I wl.8h ·to add,to that., tllat I am not q.Ulte" Rnte, l ~ 

t.. . ~  conditi4JtH! 'at ~ J4mflhedllllr; l ~  ,Ve· Mha!! ~ y~i ~~  
t6.get the steel ~ ll from the Tat. 1~1  and'" ~1 ~ m i1  -thIS 
year. 

. :' " l~ ; 



TUDUB nOll TaB KUM.UWBUBI ENGIlfURD{G WOR:U I'OB STEEL CASTING8 
roR R.w.WAY Rou.nrG &rocI. 

189. *IIr. Eo O .• eogy: (a) Have the Kumardhubi Engineerinl 
Worka tendered for steel castings for railway rolling stock required by the 
Indian Railways since 1926-27 f 

(b) If 80, for what quantities, and with what result, on each oec'· 
sion' 

:Mr. A. A. L. PanoDI : (4) Yes. 
(b) I am sending the Honourable Member a statement giving the 

information that he. wants. 

SPZEOB )LU)E BY Sra RAJENDRA NATB MOOKEBJEA BEGABDING TBZ W AGOlf 
PuaCHABE POLICY OF THE hmIAN STATE RAILWAYS. 

170. *1Ir. K.. O . ..",.: (a) Has the attention of Government bee. 
drawn to a speech made by Sir Rajendra Nath Mookerjea at the annual 
aeeting of the Indian Standard Wagon Co., Ltd., held on the 16th JUDe 
last, regarding the wagon purchase policy of the Indian State Railways , 

(b) If so, will Government be pleased to make Ii statement with re-
ference to the different points raised in that speech , 

'!'be Bonoura.ble Sir George JtaiDy : Sir, I am afraid that my answer 
will be rather long in reply to this question, blit this is a point on which 
I am anxious that the House should have full information. 

(0) Government have seen Sir Rajendra Nath Mookerjea's speech. 
(b) With perhaps one exception, the position of Government with 

regard to the points meut'iont'!d by Sir Rajendra Nath Mookerjea ba.'1 
already been made clear in a number of statements. I wourd refer the 
Honourable Member to the reply which. f gave to Mr. Rangaswami 
Iyengar's question No.5 On the 18th of August 1927. to the replies 
Mr. P&l'8Ons gave to Khan Bahadur Sarfaraz Hussain Khan's unfttarred 
question No. 149 on the 1st of March 1928, and to Sir Darcy Lindsay's 
starred question No. 484 on the 19th of March 1928; also to the 
debates which took place last Session on the Steel Industry (Protection; 
Bill,. and to a speech which I made on the 20th September 1927 at the 
general meeting of the Associated Chambers of Commerce held at Cal-
cutta. . 

The exception I have referred to relates to Sir Rajendra's complaint 
that manufacturers are handicapped in programming their w(,rk by 
delay in settling ten del's, and on this point I am glad of the opportilDity 
which the Honourable Member's question gives me 'tlo explain the posi-
tion. Last year there was unavoidable delay in placing orders for this 
year's. requirements because the Railway Board had first: to know ,,-hat 
decision would be taken on the report of the Tariff Boar<l -regarding the 
grant of protection to the manufacture of wlIg-ons anrl underframes. But 
I hope there will not be a recurrence of this disturbing factor, and I can 
definitely say that the Railway Board are anxious to meet the eonvenienee 
of manufacturel'!) in this matter as far as 'they possibly c'an. It i,. .. for 
thii reason that they have arranlle!i to take up their ronmg stock pro-

mm~  and ~~  it before the Standing i~  )~i  forRai.t' 
y~ SlX montlis I l ~~  b ~b  parts of h ~~ ~1  &Q that 

~  .., , ... ;;1 , 
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in ordinary circumstances they should be enabled to call for tenders for 
their rolling stock requirements of the succeeding year in the autumn of 
the previous year. They are also fully alive to the desirability of cOJ]ling 
to a decision as early as possible on tenders when they are received. It. 
must, however, be realised that there are two factors, one of which t hope 
will only operate temporarily, which prevent the Railway Boad from 
issuing their call for tenders, and from dealing' with the tendr·rs when 
they are received, as expeditiously as they h m l ~ would wish. In 
t1le first place, the designs of some of tile types of wagons have net yet 
been completely standardised and even when the number of wagons re-
quired in the following year has been settled it is not posllible to call for 
tenders, or, in fact, for the firms to tender, until tile designs have also 
been settled and detailed plans have been drawn out. This cause of delay 
will, I hope, soon cease to operate as the result of t.he action which is 
being taken to standardize designs. Secondly, in accordance with pre-
sent arrangements, which were adopted in order to assist: the wagon 
building industry in India, a combined call for tender!> is issued for the 
wagon requirements of all Railways in India, and it is clearly necessary 
to consult individual railway administrations on the ofters whieh are re-
ceived before tlie offers to be accepted can be selected. The necessity for 
this consultation obviously means that somewhat longer time must 
elapse between the receipt of a tender and its acceptance than wuuld 
otherwise occur. 

NUlIBER OF WAGONS OF DIJ'J'EBDT TYPES OBDEBJU) J"Cm THE RAILWAY 
SlNOB THE TEBIlINATION OF THE BoUlTTY SYSTEX. 

171. *111'. ~ O. lIeogy: (a) How man)" wagons of different t11* 
!lave ~ ordered for the Railwa)"s since the termination of the bounty 
) lI ~  ~  with whom have the orders been. placed and at what rates , 

(b) What steps, if any, have been, or are proposed to be, taken to 
enaure that a " substaDtial portion " of the materials used in the manu-
facture of eaeh wagon is of Indian origin , 

(c) In interpretmg the term " 8 ~ i 1 proportion ". do the autho-
rities satisfy themselves that suc. proportion represents a Maximum 8f 
Indian materials that could possibly be utilised in such manufaeture , 

1Ir .•.•. L. ~  (a) I 1a)" on the table a statement gi\'in. tJ,e 
information i ~ ~ far as it is .. t present .vailable. It sho",". the 
oroen; placed since the teqllination of the •• bounty 8)"stem " up to the 
3h t July 1928. I have not yet been .ble to get the full details required 
by the Honourable Member with regard to the orders placed abrouu, but 
I am obtaining them ~ Railways .nd will furnish the information .. 
soon as possible. 

(b) The call for tenders requires the tenderer8 to satisfy Government 
that a substantial part of the manufacture will be done in India and that 
in makjng purchase of material for constructions of wagoDs and under-
frames, Indian ~ ~  will be given au opportunity to tender. 
The general conditions of the contract also require the contractor to IItate 
the particulars of the material and part. whieh be proposes to import m 



. ~  . .' 
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the work and these particulan are carefully scrutiniied befote orders 
.re placed. It also provides, as an essential condition of the contract, that 
.. lIubstantial part of the procelis of manufacture Khall be done in India 
aud that no important part's other than those detailed in the annexure 
to the tender shall be used in the work without the i ~ consent in 
""citing of the buyer. It further provides that before making purchase 
of the material which the contractor states that he ~  to import, 
the contractor shall give Indian manufacturers an opportunity to tender. 

(r) The il~ which the contractor i~ required to give of the 
materials which he proposes to import, enable the ~h i i  li ~ with 
the tenders to eXamID€ whether there are any such materials or part!! which 
can be obtained in Iudia. In fact, it is for this purpose that these netuiis 
are demanded. I shall like to add that practically all the steel Hl"ctions 
lltieU in the manufacture of wagon!. can be, and are, obtained in Iudia, 
though there are d few sections which cannot at present be rolled. I 
UJlderstan.i the llrms cuncerned are taking steps to provide the ~ l y 
rolls. On the other hand wheels and axles cannot at present be manufac-
1urt"d in Iudia . 

.... ..., ~ I  WfOI' onkr. ",.". in If1ditJ afttr 1M lermiraatiOft oj 1M IkNfIIJ 8~ 
Le., /F'OfrI 1 • .tfprill927 10 .1/. Jdg 1928. 

No. Description. With wbom. Bate. 

Ra. 

70 Petrol tAnk .-.08 · . · . Bom and Oampany .. 7,71JA) 

13 Oil tank wagons •• · . .. Ditto · . 6,6ISO . 
26 Bogie timber trucks .. .. Ditto .. . . 6,300 

• Bogie rail trucks · . · . bi. .. · . .,616 

fit Bogie eovered pds wago ... .. Ditto .. ., . ,,1. 

11 Bogie hiah aided W&gOua •• .. Ditto .. 3,198 --
196 -
" Bogie rail and timber trueka · . Ja.op &Dd ())mpaay .. 8,IIM 

68, Ibpe open 1ra8Oua .... , , ~  DifillO . . · .. ,9'-
196 Goode brake vaua · . .. Ditto .. .. 3.716 
n Goods brab va... ntw' . , 

3,730 .. .. .. .. 
...-..........: . , 

.. , 
au . · .. , . ~ ..... 
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No. Deecription. With whom. Rate. 

R& 

100 M·A.·I .. .. .. Indian Standard Wagon Oom. 2,670 
pmy. 

2.()() IL-A.·I .. .. .. Ditto <!itto . . 2,580 

22 :M.-C.-I .. .. .. Ditto ditto . . 2,4110 

550 :M.-A..2 .. .. .. Ditto ditto .. 2,410 

60 :M.-C.·3 .. .. " Ditto ditto .. 2.aoo 
11 Goods bJake vans . . .. Ditto ditto . . 2.018 

13 Goods bJake vans .. .. Ditto ditto . . 1,798 

3 Bogie Jail and timber woks .. Ditto ditto .. 6"., 

110 BaIlaet W&@ODe •• .. .. Ditto ditto . . 2,300 
--
1,069 

.Alom>KENT OF THE GoVERNKENT OF INDIA ACT SO AS TO MAKE MoBER8 
OF THE INDIAN SERVlCES BUGIBLE FOB APPOINTMENT ASCimD 
JUSTICES OF THE HIGH CoURTS. 

{ 
*Lala' Lajpat Jta.i : 

172. *111'. Ghanlhyam Du BirIa : 
*111'. lamnMU .. 1Iehta : 
*Paudit 'lhakar Du Bbargava : 

r (a) Will Government be 
pleased to state whether they 
were consulted by His Majesty's 
SecretarY of State for India 
before die introduction in Par-

r 
liament of the Bill to amend 
"ectioll 101 of the Government 
of India Act so as to make 
memix>r:; of the lndianserviees 
li~ bl  for appointment as 

Chief .Justices of the High 
L Courts' 

(b) If so, did the Government of India agree to the above amendment 
apd when f 

(c) If the answer to the above is in the affirmative, will Government 
please state why this matter was never mentioned in the House in answer to 
questions and Resolutions relating to the disqualifteations of Vakils in this 
matter f 

'1"be Honourable". I. Orerar: (a) The Bill was the result of eon-
Bultation hetweel1 the G(lvemmenf. of India and the Secretary of State. 

tb) The Government of India agreed to the amendment in M.reh 
1926. 



QUESTIONS AND ANSWERS. 

~) '!'hp-matter was referred to in the Honourable Sir Malcolm 
HaileY'i> Ioipeech intbiH House on the 19th February 1924. The quelltions 
asked, and Resolutions moved, in the HOUl.es of the IJegi,dature related 
()Jlly to the removal of the disqualificatlions of Vakils. 

VI8IT OF DB. SUDlmmBA. BOSE TO INDIA.. 
173. *Mr. O ........... 11er: (a) Will the Government be pleased to 

Httlte if it is a fact that Dr. Sudhindra Bose, Lecturer in the State University 
at Iowa, was granted a passport to India on the understanding that he would 
leave the country within six months T 

(b) Who was responsible for imposing this restriction to six months T 

(c) Why was that restriction imposed f, " 

(d) Will the Government be pleased to state if they illtend removing 
the restriction T If yes, when T 

(e) Is it a fact that Dr. Bose has asked for an unrestricted visa to 
f!Jl&ble him to visit India whenever he desired and permission if he choae 
to settle down here permanently T 
(f) If the answer to (e) be in the affirmative, when is Dr. Bose to be 

given that permi88ion to settle in India permaneDtly and unrestricted viBII 
to "isit India whenever he chose , 

The Bonoura.ble Mr. I. Crerar: (a),'aJJd (c),I'would refer the 
Honourable Member to the aDSwer that I gave to }[r. Gaya Prasad 
Singh's question on the same subject, yesterday. 

(b) The restriction was imposed by the Secretary of State. 
(d) As Dr. Bose left India within the period stated, the qUestion 

dOCII not arise. 
(e:, He has enquired as to the possibility of securing an unrestricted 

t.isa and becoming naturalised as a British subjeet. 
(f) The matter will be considered when Dr. Boee &gllln proposes to 

i~  India. 
Mr. X. Ahmed : Will the Government of India be pleased to state 

what are the reason or reasons why Dr. Bose will not be allowed to stay 
in his own country, 80 that the country may know exactly what the situa-
tion is, and whether the criticism of the action of the mll ~  by this 
side of the House is justified or not with regard to the Government's 
refusal to allow Dr. Bose to remain in this country f 
The Honourable Mr. I. Crerar : I do not think the Honourable Mem-

ber hali correctly apprehended the facts of the case. 
Mr. E. Ahmed: Does that jusUfy Government in withholding per-

millsion from Dr. Bose to come and stay in this country , 

REPORT PUBLISHED' IN THE Hittduata,. Timu OF JULY 7TH UNDO TJD 
HEAD LlNES" RAClAL AlmooAiiOE IN EXOELBls," ETC. 

174. *JIr. 0 .•. &uap.11-: (a) Has the attention of the Government 
been drawn to : 

(_) a report published hi the Hittdtuta.fl Time$ of July 7th :undu 
the head-lines " Raeial alTOpllee in exeelsis "  ;  " Colouel's 

•  _ fury "  ; " Scene in ~ Railway Compartment "  : ~ 
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(it) the l ~  threat to report the station master on night duty 
to" his friend " .... a. member of the Railway Board f . 

(b) Has any action been taken against the station master f{)r declining 
to carry out the Colonel's command against an invalid old Goanese lady of 
seventy who was incapable of moving from her seat or the berth on which 
she was seated without aid , 

(c) Are Government aware that the public opinion as expressed iTa the 
Press has approved of the station master's conduct and condemned the 
Colonel's rudeness , 

(d) What are the facts of the case according to the Government's 
information ! 

Mr. A. A. L. Parsons: (a) Government have seen the article re-
ferred to, which contains a remark more or lesstb the effect stated in 
(a) (ii). 

(b) and (c). No; nor has any complaint been made to the Railway 
Board or any member of it. 

(dj It seems to have been a petty squabble about berths. None of 
those concerned has subsequently ~  the matter either to the rail-
way authorities or. as I have said, to the Railway Board. 

JIaulft IInhlllDBWd Yakub: Will-the Railway Board take any 
action if a report is made to it , 

111'. A. A. L. Parsons : No, Sir; certainly not. 
llaalvi Muhl.DfPlad Yalmb : Then why did the Honourable Member 

say that none of those concerned has reported the matter either to the rail 
way authorities or to the Railway Board 1 What does this answer sig-
nify' 

¥C . .&.. A. L. Panou : It signifies what it says, that no report was 
made either to the Railway Board or to the Railway Administratioll. 

lllaulvi Muhammad Yalmb : When the Honourable Member will not 
take. any actioD if any report is made to him, what is the use of making 
a report to the Railway Board , 

Mr. A. A. L. Panons : To my mind, there would be absolutely no 
use in making any report to the Railway Board for they would certainly 
refuse to take any action in a petty squabble about berths which appears 
to have been quite satisfactorily handled by the station master. 

Mr. 11. 1111. Joshi : May I ask whether it i.l; Dot the duty of tlte Rail-
way Board to save its employees from the bullyings of gallant Colonels , 

mBOVOENT OF THE ORGANIZATION AND EQUIPMENT OF THE ~y IN 
hrou.. 

176 .. *111'. C ........ Iyer: (a) Is it af&et that the Government of 
India are in close consultation with His Majesty's Government eoDBtalltly 
eumining the problem of improving the organi.z&tion and equipmeRt of 
the Army in India in order to make good .. y deficienciea, give it the benefit 
of the latest m04el'll developments aDd bring it into line with the British 
Army in Great Britain , 
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(b) If theatl81Ver to the abovequestioD is in the dlnnative, 1ri.ll the 
Governblent be pleased to place the correspondence on the table T 

(c) If not, why Dot , 
•. a .•. Y01lD&': (a) Yes, Sir. ComlUltation with the Wat' OfBce 

and ~ India Office has been maintained, Dot only by weekly cones-
pondE'lIce, but al80 by personal discussion, fot: which there have been fre-
qUellt opportunities during the laRtfew years. 

(11) .and (c). As my Honourable friend will readily understand, it 
",outd not be practicable or desirable to lay OD the table 'of this House 
tbp yoluminous, and in many cases secret, correspondence and memo-
rUlJila extending oyer a number of yean! 011 this subject. 

Pandit Birday Bath J[1lDD'1l: May I ask, Sir, whether the Honour-
able ~ mb  himself discussed any question with the military authoritielo 
in h ~i  on behalf of the GovernmentJ of India ! 

Mr. O ... Yov.D« ~ I was not deputed by the Government of India 
to rliscuses any question. . 

INADEQUACY OF MODERN EQUIPMENT WB THE ABKy Of UIDIA.. 

tl'i6. *Xr. 0.8 . ..... Iy.r: (a) Has the attention of the Govern-
ment been drawn to a special London Cable appearing in the Pioneer of 
July 13, 1928, page 1, col. 1, under tbe sub-titles .. A Military Authority's 
opinion ", " Equipment in India. iDadequate " , ".;'. 

(b) Is it a fact that India U! regarded as having a shortage of 
mechanical and technical equipment , 

( c) If the aDIJWer to part (b) is" Y eft ", what steps are being takea to 
remedy the said shortage and what would be the cost that the lcmedial 
m l~ would entail f 

CHANGE IN THE CmEF CoHHAIm OF THE AaKy IN OO·IA. 

In. ..... O ....... Iy .. : (a) Has the attention 1)f the Government 
beeD drawn to a 1'eCent statement which appeared in the PWMer that a 
cllange in the chief command in India might shortly be expected , 

(b) Is that statement true , 
(c) If the answer to part (b) is in the negative, are Government aware 

that the publication of such unfounded statements is ealcuJated to do harm 
and ereate a false impression in hostile countries , 

(d) If the 8JJIJWe1' to part ~) is in the aiBrmative. do GovernlRat pro-
~ to illstruct the bli i ~  Department to issue timely contradictions T 

Mr. G ... Ycnmg: (5) I have seen the article in qa.estiOD aDd other 
statementti itt the journal to a similar effect. 

(l/) The statements are entirely unfounded and untrue. The1'e is 
no 1 ~h whatever in the assertion tbat His Majesty's Government eon-
tl'mpllltt' or contt'mplated, deputing an officer from England either to in-
YestigatE' fbI' situation or to take over command: and there is also no . --. . . 

, ' I 

tFor anBWt'r to thill qUNtion, _ BI1lIWer to qut'stion No.· 12& ,""n' f//It' t1ltt''Stl 
iSeptt'lIIb\."T 1928. 



LEGISLATIVE ASSEKBl.Y •. (6TH SEFI'. 1928 

truth whatever in the statement that either Sir George Milne or Sir Claud 
Jacob is to visit India during the next cold weather. As regards the 
Commander-in-Chit>f, it is perhaps hardly necessary for me to repeat what 
has already been stated in Parliament, that His Excellency enjoys the full 
confidence of Hit! Majesty's Government and the Government of India. 

(l') The statements were undoubtedly mischievous. 

(d) In this instance; the Honourable Member's questions and the 
quel:ltiollh asked in Parliament have provided the occasion for an official 
eontraJiction. Whether Government: should, of its own accord. contl·a· 
diet stat{.mebts of this kind in future, as the Honourable Member seems 
to suggest, would depend in eanh case partly on the im ~ <:If the 
suhject and partly on the reputation of the newspaper making the state-
ment. 

Mr. K. Ahmed : In view of the fact that the Government has ~  
admitted that mibchievous statements have been made by the Pioneer, 
the most loyal paper at one time, though it has now turned to the side of 
the SwaraJi6ts, will the Honourable Member inform this House, both 
for thpir benefit as well as for the benefit of the country, why that paper 
has gone over to the other side' Is it with a view to get more eircula-
tion than before' Will the Honourable Member be pleased to explain 
the reason so that we may know the attitude of the Pioneer and why 
it has turned against the Government T 

:.r. G ... Y01lll8' : If the Honourable gentleman will put a question 
to that effect on paper I will give hilll a reply. 

Mr. E. Ahmed : The Honourable the Army Secretary has just admit-
ted that the PWfteer has made a mischievous statement. and in view of that 

~ I think it is only right that Government should make an inquiry 
into the reason or reasons why it made such a statement. 

lNAD,EQUACY OF MODERN EQUIPMENT FOR THE ARMY IN INDIA. 

t17S. *001. J. D. Crawford: (a) Has the attention of the Govern-
ment been called to articles in the Press on the subject of the inadequacy 
of modern equipment for the military forces in India , 

(b) Will the Government please make a detailed statement as to the 
~ being taken to modernise the equipment of the army, the probable 

008t thereof, and the proposed method of meeting any additional expendi-
ture if such :if! necessary , 

REPORTS OP THE TABD'JI' BoARD ON THE MATCH bmuSTBY AND THE OIL 
bmUSTBY. 

179. *Sir Punhotamdaa 'l'bakurdu : Will Govemme'iit be pleued 
to state when they expect to publish the Reports of the Tariff Board re-
garding : 

( a ) the match industry in India, aDd 
(b) the oil industry in India , 
tFor UllWU to uu. qu.wm, _ auwerto quMti_ N ... 120 Ii- OR the 6th 

8 ~mb  1928. . . "; I, 
. J. 



QUBB'tlO'S AND ~  

The Honourable. Sir Geotie _BY: (U) The Taritt Board's Re-
port on the match industry WM published on Saturday the ht September 
last. 

(b) The Board's Report on the oil industry will be published at an 
early dat.e. 

Sir Parahot&mdu Thakardu : May I know, Sir, if the Government 
of India's decision will also be made available to the public at the same-
time as the publication of the Report f 

2he Bon01U'able Sir .Georp BaiDy: The deciliioD of the Govern-
ment of India will be made available to the publie simultaneously with 
the publication of their Report. 

THE Pn.oRIlI DnABTJlEJIT, BOllBAY. 

1BO. *1Ir. Anwar-ul-Azim: Will the Goverpment be pleased to state 
(1) when the Pilgrim Department in Bombay was opened-; (2) what 
eontrol, if any, administrative or otherwise, is exercised by the OovernJ 

ment of India over this Department; (3) what is the total strength of 
PfJl'SOnnel in this Department and of what caste; (4) who is the direct 
authority who re<'ruits officers in this Department T 

BIr. G. S. Bajpai : Part (I)-About 1882. 
Part (2)-Under the Devolution Rules, pilgrimages beyond India 

lire a central subject. In respect of the Pilgrim Department in Bombay, 
the Local Government only aet as the agents of the Central Government 
who retain powers of superintendence, direction and control. The budget 
of the Department is sanctioned annually by the Government of India. 

Part (3)-Ten, of whom ",even are Muhammadans, two Hindus. 
and one Christian. 

Part (4 )-The Commissioner of Police, Bombay. 

Pn.GRUlS SHIPS. 
181. *1Ir. AnwU"-1I1-Azim : How many pilgrim ships carried Hajis 

to Jeddah this year, their total number, number of casualties on board the 
&teamer both ways T. Did these steamers carry any qualified surgeon T 
Who suppli&; mediciDeA to the pilgrims on board the ships f What are the 
respective tonnage of these ships f Do they carry Marconi wireless ! 

1Ir. G. S. Bajpai : Only one ship, the S. S. " Humayun " sailed from 
Calcutta with 379 pilgrims for Jeddah this year. There were no 
casualtieH on board the ship on her outward voyage. No ships returned 
to Calcutta with pilgrims. The tonnage of the S. S. ,. H lUDayun " is 4.513 
tons g1'08S and 2,731 tons net. Similar information in respect to pilgrim 
traftlt· this year passing through the ports of Bombay and Karachi has 
'been called for from the Government of Bombay and will be furnished 
to the Honourable Member later. 

As regards the rest of the Honourablt' Mt'mber's question I would 
iuvite his atten.tion to 8(',ctiol1s 195, 201 end 242 of the ·lndian Merchant 
,!;IhippinJ Act •. 1923, apd rules 54--68, 70 and 80 of the rules relating to 
pilgrim ships. . These rules are contained· in the General Instruetions for 
Pilgrims to the Hedjaz, a copy of which will be found in the Library. 
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EIPLOYllENT OF PU.GRIK SHIPS WilEN !iOT CARRYING PILGRIKB. 

182. *Mr. Anwar-ul-Um: Will the Government be pleased to state 
..mether it is a fact that all pilgrim ships which carry Hajis to and frolll 
.Jeddah are employed during the out-Raj time for the carriage of cargo T 
On whose reoommendatiml did the G9verntnent of India lieeIl8e these 
~ m  for the carriage of pilgrims ! 

1IIr. O. B. Bajpai: With your permiSsiop, Sir, 1 shall deal. with 
questions Nos. 182, 186 and 190 together. jnquiries'ila-vefieerl made 
from the Government of Bombay and information will be supplied to the 
Honourable Member later. 

SICK AND DISEASED PILGRIKS. 

183. *Ifr. Anwar.1Il-Ama: (a) Will the Government be pleased to 
state where the sick and the diseased pilgrims are sent on their .return from 
Mecca to Bombay , 

(b) Row JDany pilgrims have been admitted into hospital since 192'> 
and with what result T 

(c) In view of the fact that sick pilgrims from all provinces of India 
an! sent for treatmPllt to th{',,*, hospitals, will the Government be p_eased 
to state what arrangements have been made to interpret the languages and 
dialects of the patients to doctors and others T 

1Ir. G. 8. Bajpai: (a) Such pilgrims as. are willing are sent to 
h~ i l  

(b) So far as information is available, 209 pilgrims were sent to 
hospital, of whom 88 died, 2 are still under treatment and the rest have 
been discharged. . 

(c) Members of the Pilgrim Department and servants of the Rhip-
ping companies, who can interpret in Urdu, Persian, Bengali, Malayalam, 
Tamil, Gujrati and Marathi, act as interprt'tera, whenever necfissary. 

REPATRIATION OF IIAJ PILGBIJ18 WHO LOBE TIIElB RETURN TICKETS. 

184. *1Ir. Anwar-ul-Azim: Will Government be pleased to state 
when and at whose instance the return ticket system wali iJltrodlldliid on 
Raj pilgrim ships and what happem when pilgrims loose their i ~ ~ 
Are they repatriated free' If not, why not ! 

1Ir. O. B. Bajpai: The return ticket system was introduced in 
1925 at the instance of the Government of India with the approval of 
the Indian Legislature by meallR of an m ) ~ . .pf .the IBc:lia.:Mercbant 
Shipping Act, 1923. Th{' Honourable Member's attention is invited to 
seCtion 208-A of the . .Act. If a pilgrim 10000R his return ticket and is 
~i  h{' i<; repatriated. by the Government of India free ..,.f charge. 
Shipping companies have however in the past granted free passages to some 
pilgrim!'! who had lost. their return tickets. To avoid lOM8 of return 
tickets the British Comul at Jeddah bas now intTOdueed a ~ m  
.hich theRe ticket. IJTt" depol!ited by pihmms 8t the BritiRb ~ y  



• .. 1 QUESTIONS AND ANSWEB8. 

ABOLlTION OF THE DEPOSIT SYSTEM IN TBE CASE or H.A1,f1WBlMS. 

185. *Mr. Anwar-ul-Azim: Will the Government be pleased to Ktate 
when the depOliit sYllitem which was introduced in 1923 W811 abolished f 1& 
it not a fact that by thill system pilgrims could avoid the trouble!; and 
other hardships consequent on the loss of return ticketli' If this deposit 
system was changed on the passing of the Indian Metchant· Shipping 
Act of 1925, do Government propOfile to change the particular section of 
law which stands in the way of this system ~ 

Mr. O. 8. Bajpai : The deposit system referred toby the Honolll',.. 
able Member has not been aboliKhed. In fact under section 208-A 
of thf' Indian Merchant Shipping Act, which wu inserted by an amend-
ment Act of 192il. a ~ y i~i  has been made giving the option 
to a pilgrim either to purchase a return ticket or to . make a deposit. 
This option was gi .... en as a result of the recommendation of the Select 
Committee of thi.. House which considered the amending Bill in 1925 
and which had a majority of ~l lim members. If the representatives 
of the Muslim community, both inside and outside tRe Legislature, now 
express a preference for the deposit system, their viewb will receive care'; 
fu] consideration. 

ERECTION OF A PILGRIM -CAMP OUTSIDE THE MU)llCIPALlTY OF BOMBAY. 

t186 .• Mr. ADw&r-ul-AmD : Will the Government be pleased to state 
whether they are contemplating to erect a pilgrim camp outside the 
Municipality of Bombay' If 80, why , 

(b) Is it a fact that the Govel'DDleJit ae1ected a spot for erecting a 
camp at Odala near the Pusee Colony at Dadar (Bombay) and that hal 
been rejected by the Public Works Department at the instance of the 
powerful Parsee community of that locality , 

(c) Are m~  now selecting another spot , 
(d) If the 8ll8Wer to part (a) is in the aftirmati'fe, 'will Gtrvennoent 

be pleased to state the reason why the Government propose to erect ~ 
C8lUP outside the municipal limits although the landing stages for pilgri-" 
are 1\'ithin the city municipal limits , 

(e) Are Government aware that the life of the pibmms in a eaIlP 
outside the municipal limits will be insecure and they win be put to great 
inconvenience for want of the proximity of bazars,moequeB, hospitals and 
on account of the difficulty in getting the neeefl8llries of life , 

(f) Will Government state the reason why .. ~~ whieh are 
i. the heart of the city are not being utilized for piJgria eulp8 , 

CoMPLAINTS AGAlRST THE LADy SUPElLDlTltHDUT OJ' TID Pn.GRIJI DJtpAft· 
JIENT IN BOJIBA Y. 

·187. *111'. ADWII'-1I1-Alim: Will the Government be pleased to s'-te 
whether it is a fact that there have been several complaints against the 
present Lady Superintendent of the Pil,grim Department in Bomhq. by 
many pilgrims and particularly by the several members of the ~ Com-
mittee, Bombay' . 

~  auweJ' to tide qlllltioll, ...... er to qaeRiOJl NC). 182. 
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Mr. G. S .. Bajpai: No compllPnt has been received against the 
permanent Lady Superintendent of the Pilgrim Department" Bombay, 
from any pilgrim. Only one comple.int was -mane by a member of the 
Raj Committee, but, on enquiry, it was not substantiated. 

FEx.u.E AssISTANT TO THE LADY VAOOlNATOR IN THE PILGRIM DEPARTIIEl'IT, 
BOMBAY. 

188. *Mr. Anwar-ul-Asim : Will the Government be pleased to state 
whether it is a fact that a Christi.n lady was ~i  as a female 
aesistRnt to the lady vaccinator this year in the Pllgrim Department, 
Bombay, though qualified Muhamm-.dan females were available T 

lIIr. G. S. Bajpai: The 'Muhammadan lady who was engaged dur-
ing the past seven years did .not apply for appointment this year. Three 
applications were received for the post. two from Muhammadans and one 
from a Christian. The latter "'8S selected as she was also qualified as a 
nurse. 

V IBITOltS ON Bo.RD PILGRIII SHIPS. 

189. -Mr. Anwv-ul-Asim : In view of the fact that respectable persons 
gather together iI1Bombay during the outceinK and incoming pilgrim 
season to Bee ~ uad receive their friends and relatives, will the Govern-
ment be pleased to state whether it is a fact that not a single respect-
able Moslem gentleman is allowed to enter the wharf or board the ship 
even after representation and entl'e4ties at the time of embarkation and 
disembarkation of pilgrims though JIl8ny European ladies and gentlemen 
are frequently allowec1 on 1>08rd the ship even without a question T If 
so. why! 

JIr. G. 8. Bajpai: Infennatio. ~ i  the specific complaint 
.. de in the Honourable Member's question has been asked for from 
the Local Govel"!lDlent whOfM! reply is awaited. I may, however, inform 
the Honourable Member that m~  are considering the question 
of issuing a limited number of passes to enable visitors to go on board pil-
grim sbi ps, 

RUDE TauTIIENT 01' PILGRIlI8 IN BOIlBAY. 

t190. *Mr. Anwar-ul-Azim : Will the Government be pleased to state 
whether it is a fact that pilgrims in general are roughly and rudely 
handled at the port of embarkation at Bombay at the slightest and even 
~ 8 i  violation of the -eKisting -embarkation regulation's , 

APPOINTIIENT OF MUHAJO(ADAN8 AS SUPEBINTENDENTS OF POST OFFICES IN 
'"I'HE BoMBAY Cmct.E. . 

. 191. .... J'azal Ibrahim ltabimtulla: (a) Is it a fact that no Mu-
ltammadan has been Aelected in the Bombay Circle for the posts· 0' 

tFor lIn81'1'f'f to thill questia.., Bet' alIBwer·to qa .. tioa No. 182. 
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Superintendents C)f POst Oftiees since 1913 althoUgh' there Ilre highly 
qualified Muslim candidates for the same' 

(b) Will the Government be pleased to state 
(i) the percentage of Muhammadans in the Bombay Circle ; ~  

(ii) the number of appointments of Superintendent!! of Post 0fIlces 
heM by the members of different communities , 

'!'he Honourable Mr . .6.. O. McWatters: (a) It is _a faet that no 
Muhammadan has been selected in the Bombay Circle for tbepost of 
Superintendent of Post Offices since 1913. 

(b) (i) 17 per cent. 
(ii) The i ~  are as follows :-

Hindus 
Muhammadans 
Parsis 
Anglo-Indians 

12 
1 

,5 
5 

RAlLWA.Y EARNINGS FROM THum CLAss PA.88ENGEBS DUJUNG CERTA.IN SR-
CIPIED PEBIoDS. 

192. *Mr . .6.. B. G!:.umavi : Will the Government be pleased to lay 
on the table : 

(a) a lltatement showing the amount of railway earnings from third 
claS!; pas-'1engers during the period intervening between July 
31st, 1928, and the date with effect from which the third clus 
fares have been reducl'd ! 

(b) and ~  a statement showing the railway earnings from third 
class passengers during the corresponding period last year' 

Mr. A. A. L. PanoDl: I am afraid the figures for the period up 
to the end of July will not be available until some time next October. I 
will send them to the Honourable Member then. I should warn him, how-
ever, . that tbe period of ~  or three months selected by him is in the 
opinion of the Railway Board much too short to allow any specific de-
ductions to be drawn from the figures. 

Mr. President: Mr. Anwar-ul-Azim. 
(There was no reply). • 

1&. PresideDt: Mr. Ghuznavi. 
Mr. A.. B. Ghumavi : May I put question No. 193, Sir, which 

appears on the tJapt'r against the name of Mr. Anwar-ul-Azim T 
Mr. K. Ahmed : Sir, may I bring to the notice of the Chair that 

No. 193 is put down in Mr. Anwar-ul-Azim's name' when it is 
Mr. Ghuzoavi's question. Is this thE' way we have work done in the 
Legislative Department' Does the Home Member realise ..... 

Mr. President,: As I explained to the Honourable Member 
yesterday, the Chair has DO control ovet" tilt'· Legislativt' DeJjartlDflDt. 

tIr. 1[. Ahmed : But oOt's the Home Mt'mber realise, Sir, that 
such a thinll !lhould not occur in the LeJlislative Department which is sup-
posed to be Rllerosanlrt. and which is thUfJ lacking ·in etmieney' Do Gov-
ernment propose for the benefit of themselves and the eountry to remove 
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h~ lazy assistallt$ and get a fairly. intelligent lqt such ~ are i~18 
in this :A.s8einbly .and eJwwliem, :Wft<t'wIn de;" tMir' duty be'tter than them· f 

Mr. Plwd", l .WhOfie qu.elltiOJl 'is 1 8 ~ ,',: " :. ":,:. 
Mr. A. II: ·GhuDa'li -: .. It is ~y question, Sir.' But in my: copy of 

the list of starred questions· it appears in Mr. Anwar-nl.Aziul's "Dame. 
.•. Presi4ent: Is the HollO'QJ'tib!e-1lemberwiliing 'to put" question 

No. 193 T .. 
. • : A. B.-Gh __ vi-:' i ~ .. ' 

ELECTRIFICATION OF THJ: KALKA'SDILA RAILWAY. 

193. *Mr. A. B. Ghumavi: (a) Will the m~  be pleased to" 
lay on the table- a statement showing the figures of the earnings of the 
Kalka-Simla Railway, and also explaining if the Railway is being run at a 
loss or at a profit , 

(b) If 'the Kalka-Simla Railway is being run at a loss, de. Govern-
ment propose to consider the desirahility of electrifying the Kalka-Simla 
Railway ,with a view to its being worked at a profit , 

Mr. A. A. L. Panous :. (a) The Honourable Member will find the-
figures he requires on ~ 172 of the History of Indian Railways cor-
rected up to 31st March 1927, a eopy of whieh is in the Library. He 
will see that therc was a gain to the State in six out of the last ten yea1"& 
for whieh figures are there given, and a loss in the other four years . 

. ( b) An investigation into the desirability of eleetrifying the rail-
way is proceeding. 

(1) LAC)[ OJ' AltRANGEllENT8 1'0:& SIGNALLING ME88AGB8 AT BRANCH POST 
OI'FICES IN BDlLA. 

(2) PaoVIBION OJ' MOD LETru BoXES IN SD1L4. 

1M.... A. B. Ghumavi: (a) Axe tb,e Government aware 
that the Simla publie are hard hit owing to the vari01J8 branch post oftices 
in Simla not being equipped for signalling m~ , 

(b) In view of the fact that all telegrams from Simla are despatched 
from the General Telegraph Office after beiug eollected from the different 
braneh offices abd that such a procedure causes unnecessary delay and 
vexation, do Government propose to take tkpe te make ~ II for 
signalling at every braneh office in Simla f 

(c) Do ~ m  propose to take stepIJ to i ~ more post boxes 
for Simla , 

JIr. P. G. B.oprs: (a) Of the 7 local C!ombined post and telegrapJr 
oIkes in SimlB, all except two, Combermere and Simla North (Elysium). 
are eonnected to the Centw Telegraph Oftiee by .ire. 

(b) In the ease of the two i~ mentioned the average delaFin tftlDS-
ferring me1111&ge8 by hand is 20 and 15 minutes respeetively. This dela,. 
does not jwrtify offices being eonneeted by wire and would not ~ reduced 
if they were. 

(c) Additional letter boxes will be provided Dy the POlItma&ter. 
General, Puajab, as required. 
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116. ••. .&.. •• Gh1lSD&Yi: (/I) Are the Government aware 

that fruit VaDII are not at present provided in all the moat imporjant traiDs , 
(b) A.re the Government aware that this prevents fresh fruit being 

conveyed from place to place COZWenieDtq , 

(c) In view (ll the above lute, do Government propoae to provide 
fruit V&DI and refrigerators in all important fait traiu , 

1Ir . .&.. .&.. L. Panona: I am nQt aware of any disinclination on 
the part of any railway administration to provide fruit vans wher. 
ever sufficient tra1Bc in fresh frnit offers. I shall be very glad if the 
Honourable Member will bring a specific case to my notice. My im· 
pression is that all railway administrations are most anxious to encourage 
this class of tra1Bc. 

COOLING 8Y8TD Df RAILWAY C.&BBIAGBd. 

196. *IIr . .&.. B. Ghu.m.v'i: (a) Are the Government aware that-
the cooling system in railway carriages is very mueh appreciated by the 
travelling public T 

(b) Do Government propose to introduce the eooling system into all 
carriages in all important railways T 

1Ir. A. A. L. PanonI: If the Honourable Member will let me 
know to what cooling system he refers, I will try and send him the in· 
formation for which he asks in the second part of his question. 

8TBIu AT THE RAILWAY WOUSBOPS AT Ln.woAB. 

197. *Mr. A.. B. GhUSllavi: (a) Will the Government be pleased to 
lay on the table a statement showing the number of Hindus and Muslims 
among the labourers who went on strike at the railway worbhopl at 
Lillooah T 

(b) Have the Government investigated the causes of the Lillooah 
strike' If 80, what steps do the Government propose to take to prevent 
the reevrence of similar strikes , 

Mr. A.. A.. L. P&rIOIUI: (a) Government have not got the informa-
tion for which the Honourable Member asks, and do not think that any 
useful purpose would be served by collecting it. 

(b) Though at the outset the alleged cause of the strike was the 
discharge of four workmen from the Lillooah workshops, Governmt'nt 
believe that the real cause was the refusal by the Agent of the East 
Indian Railway of certain demands which were put forward by the men 
under threat of direct action. These demands have been investigated, 
and, as a result, the Agent has announced certain increases in the ~  of 
certain classes of the lowest paid staff in the Lillooah and Calcutta 
workshops and his intention to institute an enquiry into the housing 
conditions of the workshop staff at Lillooah. With regard to the last 
part of his question, the Honourable Member is now aware of introduction 
of a Tradc Disputes Bill in the current ~i  

L78LA • 
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~ ~  ~ ~ ~  ~ ~ ~ ~~ ~ ~~ . 
198 .. *Ioala ~  Bai: (0), .Are Govenunen .... t aware UJ.,a.t iD. tA,t ~ 

StateS of '1'ravaneore -ana Coehin tb;e ~  of ~  wpmen ., 
much' larger.' ibaii in -anY 'British provmce , 

(b) Will Government be plee,sed, to l~y on the table of ~  HOUBe •• 
comparative statement mowing the. -percentage. of ~ ~ iIb w;;':, JD 
~ ~  &l).d ~ -*d iD. the difTerent provmce8 0  _ n  .  . 

Sir Denys Bray: (a ) Yes. according to the last cenaua, this is 

~ lly true. 
(b) A comparative statement is given on page 179. of the first 

volume of t}te Cpnsus, Report, a copy of which is in the Library. 

Ik. &. ~  : Whieh percentage is greater and ,vhich j. 
smaller' 

TBEATKENT OF CLE.us Dfi'JIE lUJu.CBI BuNCH 01' THE IJIPEJUAL BANI: 01' 
INDIA.. 

199. *Kr. L&lchand Ravalrai: (4) Has the attention of the Govern-
ment been drawn to a letter by " Fair Play " in the Sind. Observer, Karachi, 
dated the 1st J1Dle 1928, regarding '.' hnperial banking OO1ll'8 " f 

(b) Is it a fact as stated therein that clerks in the Imperial Bank. 
Karachi Branch, work from 9-30 A.M. to 7-30 P.lI. a:nd that on several 
occasions .after having half an hour's rest they work in oftlee till mid. 
night' 

(c) Is it a fact as stated in the letter that clerks of the Imperial Bank, 
Karachi Branch, are .-efused leave even in the ~ of serious illness of their 

~ i  and have been advised to resign and go , 

(d) Is it a fact as stated in the letter that the Imperial Bank in India 
has no fixed rulei for its staff as in other Government oftiees, banks and 
firms , 

(e) Is it a fact that the grades ot salariEtS of the employees in the 
Imperial Bank of India (Bombay Circle) have been aboliahed in JUDe 1926 
and that the clerks depend for promotion only on the recoiDIDendatioD8 of 
the Local Agents , 

(f) Is it a fact that shroffs in the Imperial Bank (Bombay Circle) 
have to submit a letter of responsibility for deficit of cash arising in their 
absence while i~ on leave for sllOrt periods , 

(g) Do Government propose to take any steps to have these wrong 
methods of administration of the Imperial Bank improved' . 

The Honourable Sir Bhupendra HaAllitra: (a) I have seen the 
l~  referreli to by the H-ollourable Member. 

(b) to (t). The Government have no information and they are not 
at liberty to inquire into the matters alleged, 8R the Imperial Bank of 
India is not a Government institution. 

(g) Does not arise. 



· . 
vise f; f:1:=- ~~  Will tke Goverpment \)e pleased to ad-

(The Honourable Member rt'mained standi!lg' ~  putting his 
supplementary question.) 

111'. PnlideDt: The Honourable M~mb  must resume his seat 
after asking the question. 

(The Honourable Member then ~ m  his seat.) 
The BODoarable air Blnapeudra RaSh Mitra: No, Sir. 

liECJlUIntENT 01' MU88AUUNS AS P08'l'IID AND MENuLs ., Tn ClpTrA,90NG 
DmsION Azm THE CBrrrAGONG ~ OJTJoz." . 

200. *1Ir. hwar-al-Aslm: Is it a faet that Kr. Booth, the late 
Postmaster General, Bengal and Assam, while visiting Chittagong found 
in December 1919 that the MU888lmans are ill-represented in the postmen's 
and menial service and in order to bring the matter on a satisfactory foot-
ing he ordered recruitment according to the numerical 8b'ength of 
Mussalmans' H so, will Government be pleased to lay on the table the 
IIlImber of sueh appointments filled up in the Chittagong Division aDd 
the Chittagong Head Office by )Iussalmans and othen; from that ~ f 

The Honourable Ifr. A. O. lII'cWatter&; Yes, but Mr. Booth '. 
orden; referred to the Chittagong Head Office only. Since they were 
passed the following reenlitmentli have heen made in Ghittagong Divi-
sion :-30 Hindu and !l Mussalman por.'tmen. 30 Hindu and 4 l\Iussalman 
menials; in the Chittagong Head Office 5 Hindu and 1 Mussalman 
postmen and 12 Hindu and 5 Mussalman menials. 

REPRESENTATION OF MU88ALJ[A."Jqs IN THE POSTS AND TELEGRAPH DEPARTKENTS 
(BENGAL AND AsSAll CntcL!:). 

t2()l. *Mr. ADwar-ul-A.Iim : Is it a fact that· Mussa]mans are very ill-
represented in the Posts and Telegraph Departments, particularly in the 
Bengal and Assam Circle' If so, do Government propose to issue im-
mediate orders to reserve at least the first ten vacancies of gazetted post't 
in the Circle for Mussalmans. and also the nOll-gazetted. eleneal and menial 
appointments in each Division, and then fill up the vacancies according to 
the numeric&1 strength of each mm i~ in the Bengal and Assam Circle f 
If not, why f 

111'. President: 'Maulvi Muhammad Y &kub. 
llaulvi Muhammad Yalmb : Question No.201 has not yet bet".B 

answered, Sir. 
lIIr. Pretident: It has been answered. 

Iu.-TREATKENTOI'THE RAILWAY EMPLOYEES IN THE MORADARAD AND LuCJ[-
NOW DIvIsIONS BY CERTAIN SPECU'lED OnICJAL8. 

202. ·Mau1vi lIuha:nmad Yalmb: (a) Is it a faet thaf. the Superin-
tendent, Power House at Lucknow, the i ~  Superintendent, Power 
House at Moradabad, and the Running Shed Foreman, Moradabad anJI. 

~  answer to this qUeitlon, _ answer to queetiOD No. 72 gnen 011. the 5th. 
~mh  1928. 
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li h i ~  ~~i  the ha6itof using'abusive ,lailguage,: beha.viDg dili· 
courteously towards and maltreating the railway employees in the Morad-
_bad ~  ~ i i  , '. . 

, (b) Are Govemment aware that a feeling of general' diSContent and 
dissati!lfactioniS prevailing amongst the railway employees in consequence 
of the' milltreatment of the oftieers mentioned above , 

(c) Do Government propose an indepenqent and impartial enquiry 
into the matter and to direet the superior authorities to take proper aotion 
against the, officers mentioned above , 

•. A. A. L. ParIoDa: (a) Government have received no representa-
tions to this effect. In any case it is a matter with which the Divisional 
Superintendent is quite competent to deal adequately if it is represented 
to him. 

(b) No. • • • t "_." 

(c) The Government understand that certain representations have 
been made to the Agent of the East Indian Railway, and they do not 
propose to interfere with his discretion to deal with them. 

Jlaulvi MM&mmad Yalmb : Do Government propose to abolish the 
Railway Board. for their uncompromising attitude , 

Mr. A. A. L. Panoua : I think proposals to that effect usually come 
from the other side of the House and not from Government. 

RIOT AT B..uLUTGACHI. 

m *Oolone1 J. D. Orawford: With reference to the shooting at 
Bamangachi on March 27th, will Government, be pleased to state whether 
any charge was laid by the police against any of the individuals taking part. 
in the riot and, if so, what was the result T 

The Honoura.ble Mr. J. Crerar : The Government of India understand 
that no criminal case was started against the persons concerned in the 
riot. 

No-TAX CAllPAlGN IN BARDOLl. 

204. *lIIIr. O. S. B.anga Iyer: (a) Will the Government be pleased to 
irtate if prior to the conversations between His Excellency the Governor of 
Bombay and His Excellency the Governor General any correspondence had 
passed between the Governments of India and Bombay in connection with 
tht. no-tax campaign in Bardoli f If the answer is in the affirmative, will 
the Government be pleased to lay the correspondence on the table T If not, 
why not' , 

(b) Did any correspondence on the same question take place between 
His Majesty's Government in Great Britain and the Government of India. 
and if so, do Government propose to place ,the ,same on the table' 
'. The Honoura.ble Mr. J. Crerar: The Government of India were in close 
touch both with the GO\'et-Broenfof' Bombay and with His MajestY'8 
Government 'civer the question." They do DDt propose to lay the cQrres-
'pondence 011 theiable. ' . 



OoJfT&£m OtVD'.'lO 'lbS88S.,Bt1BlIJ, AJl.D Co. ~ EAn..JnWi ~1  
roa TO, SD'PPLY OP B.wc I ~ ~  ' "' . 

~  .Mr. Gr.Y. Pruad IiD«h: (a) Ia ita fact 'uftated ·by ihe 
" Indiari Trade Journal " f.or June 1928 that coa:traot:II for the ,supply of 
3,540 tons of' basic pig;iroJl at Be. _ 60 per ton were placed by' the East 
Indian Railway with MeMr8; Burn &; Co.:; Ltd.,. during the weeJt endi:D&' 
the 26th May 1928 T , ' - , 

(b) Is it a fact that the "Indian Trade' JourDaI "for May 1928 
showl'! that the current market rate for basic pig-iron was : Tafa's 
B.s. 40 a ton, and Burn's, Rs. 60 a ton T If 80, why was the contract riot 
placed with the Tata Company at Rs. 40 a ton, instead of ~i i  with 
Burn & Co., at Rs. 60 a ton T 

(c) Was the Tata Company asked to give their quotations fOr the 
supply f If not, why not' 

(d) Who is responsible for the loss of about Rs. 70,800 of the tax-
nayel'll' money by giving the contract at a higher rate T 

Mr. A. A. L. P&rIODI: (a) Yes, except that the contract was placed 
with the Indian Iron and Steel Company of whom Messrs. Burn & Company 
are Managing Agents. 

(b) The answer to the first part of the question is in the 1 m i ~  
Open tenders were called for in India, but the Tats Iron and Steel 
Company were unable to quote, and did not put in a tender. The COlltract 
was given to the lowest tenderer. 

This also gives the reply to (c). 
(d) As will be gathered from the foregoing answers, there is no 

question of a loss of the tax-payers' money ; the best offer was accepted 
by the East Indian Railway. I have ascertained that the quotation of Its"40 
per ton given in the ,. Indian Trade Journal " for May 1928 was for 
•• off grade "iron which does not come within the specified limits of 
analysiR for good basic pig-iron, and is used merely as a substitute for 
scrap iron. The present price for the Indian Iron and Steel Company's 
basic pig-iron to their ~  analysis is Rs. 61 per ton. 

INDUNISATION 01' THE STAJI'lI' OP THE SECURITY PmNTING PREss, NASIX. 
206. ·Mr. Oaya Pruad 8iDgh: (a) Is it a fact that in the Naaik 

Security Printing Press, the highest salary drawn hy a European offieer 
is about Rs. 1,875 monthly, while that of an Indian is only Rs. 280 ; and 
that the total salary bill of Europeans comes to about &. 14,275 ; that 
of domiciled Europeans and Anglo-Indians to Rs.3,275; and that of 
I i ~ to Rs. 3.467 only per month T 

(b) Have Government received any representation from the Indian 
Merchants' Chamber, Bombay, on the subject , 

((') What steps h&v(' Government taken, or propose to take, t-o 
Indianise the Nasik Security Printing Press , 

'!Iut BOD01I1'ab1e 8tr BJmpeJUlra Kat.h 1Iitr&: (4) The higbeet aalar7 
drawn by a European oftlcer, N., the Muter of the Seeurity Press, is 
Rs. 3,875, a month. The total monthly salary drawn by EuropeDR, 
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dbIo'I6Ded. EUt!Ope8BB·aild Ail.glo-IndianlS is Rs. 18;880, and that by Indians 
&.22,546. 

(b) Yes. 
(c) The industry recently established in the Nasik Security Press is 

one entirely new to India, and the IndillnS possessing the knowledge of 
engineering and acquaintance with fine printing required in the higher 
posts are not at present available. The applications received from 
Indians for employment in the higher posts in the Security Press were 
,either from men without experience in any technical line, or from men 
who had not made good in their previous employment. The Europeans 
.employed in the higher appointments in the Press are men who have 
reached their present position by virtue of long service and technical 
,experience, and these Europeans are now endeavouring to communicate 
their techiiical knowledge and experience to Indians alread:y- employed 
at the Press who are being trained in the various branches of the business. 
Several of these already show great pr()mise, and among them should be 
found some who in course of time will succeed worthily to the higher posts. 

Mr ... S. hey : May I ask where the Europeans employed in this 
Security Printing Press gained their technical experience? Did they 
gain it in India or abroad T 

'the Honourable Sir Bhupendra Bath Mitra: I am unable to answer 
that question fully, but, 80 far as I am aware, many of them had gained 
their experience abroad. 

'!'be Bevd. I. O. Chatterjee: Do Government propose to send abroad 
certain of the Indians working in this Press to acquire the necessary 
.experience , 

'the Honourable Sir BhupeDdra Bath Mitra : I am unable to give any 
definite answer to that question at present. But m:y- Honourable friend 
will remember that that was a point raised by the Standing Finance 
Committee when they were dealing with a proposal for additional staff for 
this particular institution. I have no doubt that Government will give 
due consideration to the matter when the)' are dealing with that recom-
mendation. 

llaulvi. Muhammad Yalmb : What is the number of Europeans who 
get Rs. 18,000 a month, and what is the number of Indians who get 
B.s. ~  a menth f 

Mr. President: No one, Indian or European, gets B.s. 20,000 or 
Bs. 18,000. 

Ma1tlVi MUhammad yiLltub : I want to know the total number. 
The Honourable Sir BhupeDdra Bath intra : I regret, Sir, I am 

lPlable to give the numbers because I have not got the figures in my head. 
If the Honourable Member will put down a question on paper I shall see 
that it is answered. 

TRAINING OF INDIANS IN Fr.'rum IN ENGLAND. 
207. Mr. Gaya Prasai Singh: (a) Is it a fact that three seholua 

have been selected by the High Commissioner for India in London for 
~ i~ !yiitg iiistrnctioti at the lfe If,rriUlfld, I i ~ i 1 ~ ~ Lage 
Aerodrome; EdgWare; Mi l~ i  and two sCholars hllVe· been selected by 
tile Gtrremment of India f. " -
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QUESTION8 AND AN8WEBS. 

(b) Is it ~ faei th,at2' of the h l~  'Come trism ftengai, 2 from 
Bombay, and 1 from Madras , 

. . .'. (" . ,; .. 
(c) How have these selections been made. and what facilities" if 

JIlY, ~  ,iven t:o the other Provinces to 91fer their Q,\l.Q3ta Il~ h 1  
for training' gave any rules been lramea on the sub eet, ~ ,han 
they been published for general information' Can a copy of them be 
laid on the table , 

(d) What is the amount of stipend, ete., if any, given to a aeholar ; 
and can the number of scholars be inereaaed t 

The BoJlO11l'&ble Mr. A. O. IIcWatten: (a) and (b). Yes. 

(c) The selection of candidates in England was made by the i~h 
Commissioner for India after the selected candidates had been examined 
by a Selection Committee constituted for the plU'po&e. The selection of 
candidates in India was made by the Government of India after the 
selected candidates had been examined bv the Public Service Commission. 
A pplicatioDS for the vacancies in Indii were invited by advertisements 
~ the leadint newspapers in India, and applications were received from 
all the major provinces except Assam and Burma. A copY' of the ~ 

and the prescribed form of application will be supplied to the Honourable 
Member. 

(d) The amount of the stipend is £240 per annum. the (}Ovel'll-
ment of India contemplate thE' offer of five further scholarships in the 
next two years. 

POLITICAL PROPAGANDA BY A PBOKINENT GoVEBNJlENT SUV ANT IN TO 

BouM Tab,. . 

. ' ,ri. ,* •. 0: I. ~ ~ !, (').!Iaa ih~ a-' -tion ~i UW. ~ ~~
ment ,been drawn to ~  fOllowmg ~~  ~ h~i m ~  •. ~ Thur&-
day, July 19th, under the title" Ct1rrent Coinment" on page 2 ~

•• . .....•. A m~  servant of. Government is respouible for tile quarterly 
arUe}(.i in the :Benew ., Tbe Bound Table " ........ The artieles have been alma.t 
witho:lt exeeptJou. inimical to the legitimate upirationa of Iudiaaa.·' 

(b) Is it. Ii facithat Govemment servants are forbidden to take part 
in politiCal propaganda , 

(c) Do Government propoSe to' enqrure who the writer of the articles 
mentioned in clause (a) is , 

(d) Do Goverttmeni prop(ise to Ask hiin to desist from further Pro-
pagandain the BoVfta f'abZe t 

. ,(e) Will copies of die Rovftd Tallie for the laSt three yearP be placed 
in the Library t 

The Honourable •. I. Oren.r: (a) Yes. 
(b) I wot1ld refer the Honourabie Member to the Govemmeilt 

Servants' Conduct Rules. 

(c) :ahd (d). No, as they are not aware that any breach of theM 
rates 1w beeil bODltnitted. . 

(e) Copies will be placed in the Library. 
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Pandit JIird&y Kloth JtUDU1l : . May I· know. whether thl'l Director 
of Publicity is permitted t6 write to tbe ROUM Table f 

The BOD01U'&ble 1Ir. J. Orerar : Under the restrictions laid down 
by the Government Servants' Conduct Rules, he is. 
- Pa.Ddit Birday Bath JtUDU1l : Does he actually write to the 
Bottftd Table , 

The Hono1U'&ble 1Ir. J. Orera.r: I understand that he has con-
tributed some articles to the Round Table. 

Pandit Birday Ha.th ltUDU1l: Was the article on India in the 
last issue of the Round Table written by him T 

The Honourable 1Ir. J. 0I'er&r : I must have notice of that question. 
I have read several articles by him in the Round Table which, in my 
opinion, are quite within the Government Servants' Conduct Rules. 

1Ir. Gaya. Pr8Iad. 8iDgh : I believe Mr. Coatman is here, and he can 
answer the question himself. 

1Ir. 0.8. Ra.nga. Iyer : Are the Government aware that the Governor 
of a Province, who has since retired, used to write to the Round Table 
during the period of his Governorship and also during the period when 
he was Inspector General of Police of a particular Province T \Vill 
Government enquire into it if they, are not aware of it T 

The Honoura.ble Mr. J. Crerar: l am not aware of the fact, but I am 
prepared to accept the statement of the Honourable Member. 

EIlpLOY1lENT IN THE M.u.A,y STATES FOB REPATRIATED INDIANS FROM SoUTH 
AnICA, TannDAD AND OTHER PLACES. 

209. -lir. O. 8. Ba.np. Iyv: (a) Will the Government be pleased to 
state whether it is a fact that the Government of India have requested 
the Madras Government to negotiate with the authorities of the Malay 
States with a view to finding employment for 8 number of repatriated 
IndiaIlil from South Africa, Trinidad and other places f 

(b) Is it a fact that a large number of repatriated Indians arrived 
in this country some time ago and the majority of them, finding that the 
conditions in India were not suited to them, were anxious to return to their 
places of domicile acrORS the Beas' If so, what was their exact number f 

(c) What arrangements have been made for their return to their placet! 
of domicile' If none, why not , 

(d) Has any work been found for them in the Malay States f 
Mr. G. 8. Bajpai: (a) The Government of India ha\'e asked the 

Goyernment of Madras to ascertain from the Emigration Commissioner 
for Malaya whether he would be prepared to offer facilities to certain 
returned Indian emigrants at Matiabruz to emigrate to Malaya. So far 
as the Government of India are aware, the majority of these returned 
emigrants come from Trinidad, Mauritius and British Guiana. 

(b) The majority of the people who emigrated from India to various 
Colonies in the past under a system of Indenture were entithld to a free 
return passage. Many of these avail themselves of this right and a .1lUJ8her 
of emigrants return to India every year. The number, however, who 



h ~ expreSSed' a . desire to'leave': Il i~  ~ ~ ~ ~ li  ~  eight 
hundred during the last Dlne years a!ol '(!ompared ,,;di 56' thousand who 
came baek to the country. "  . <: •. :Y. ~ ~ ~ " ~ ",: 

(c) I would invite the Honourable Member;s attention to section 2 
(1) (b) (i) of the Indian EmigratiOll Act \\'hicb de'fiDesthe conditions 
under which a returned emigrant may be assisted to return to the part 
of the world to which he originally emigrated. Two Colonial GQl'cl:DlJlents, 
viz., the Government of Fiji' and the Government of British Guiana have 
aided 350 and 173 returned emigrants to go hack to their respective 
l i ~  The rest of those now· at Matiabruz have, it is understood. 
expressed a desire to go to Malaya, abd their request has been referred to 
the Emigration Commissioner as already stated. 

(d) The reply of the Government of Madras, through whom the 
Emigration Commissioner for Malaya h ~ been approached, is awaited. 

RnATBIATIOX OJ' hmLUf8 no. SoUTH AYBIOA. 

210. "'Mr. O. •. B.aDp IJer : Will the Govel'hment be pleased to 
state : 

(a) if they propose to take steps to put a full ad immediate stop 
to the repatriation of Indians from South .Africa , 

(b) if they are aware that the scheme of repatriation 1laa failed 
and the repatriated Indians are anxious to return to South 
Africa , 

(c) if they are aware that several of the repatriated. hdi(pas 8ft 
domiciled South Africans, mostly born and bred in South 
Africa , 

(d) if they are aware that the repatriated Indians find they have 
neither friends nor family attachments nor work in thi! 
country , 

(e) if they will ascertain the opinions in writing of the repatriated 
Indians whether they like to stay in India or go back to their 
places of domicile , 

Mr. G .•. Bajpat : With your permission, Sir, I shall answer parts 
(b )-(e) of the question first. The answer to part (b) is in the negative. 

(c) Some of the assisted emigrants were born and brought up in 
South Africa ; but the majority of them are either people who emigrated 
from this country originally or their children, 

(d) The Government of India have received no report from the 
Government of Madras to the effect that the majority of assisted emigrants 
have neither friends. nor relations to . go to. As regards work, the 
Honourable Member is probably aware that a Special Officer has been 
appointed in Madras t(J flnd work suited tot the inclination and aptitude 
of those who apply for it. The reports 80. far h8.,.'e been that the returning 
emigrants do not want work: their anxiety is to get to their relations and 
friends as soon as thpY land in MadraR, 

. ': (e) ,Government do not ~i  that such an enquiry is necessary, 
b~  l ~h ~~ bl  M~mb  has ~ l~  oflUlY i ~ i i ~
bon Wlth condltlons othfe in Indla among returned enugrllDts, they Wlll 
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be glad to look into the complaints if the Honourable Member will be so 
good as to pass these on to ~m  

(a) From the replies given to parts (b)-(e) of his question, the 
Honourable Member will infer that the 8D}!'Wer to part «(J) is in the 
negative. 

EXCLUSION OF MEMBERS OF THE LJ:GISLA'l'IV1I: AsSEMBLY nOM: THE AGB 011' 
CoNSENT CoKKITl'EE, 

211. "'Maulvi Muhunmad Yalmb : Will the Government be pleased 
to ~ why the members of the 'Legislative Assembly were excluded 
from the " Age of Consent " Committee , 

The Honourable Mr. J. Crerar : In view of the nature of the 
enquiry contemplated, Government considered it desirable to constitute a 
Committee which could not be regarded as already committed to any 
particular views. The rt'port of the Committee lind Any legislation that 
may be undertaken in pursuance of its recommendations must necessarily 
come before the Assembly for the fullest consideration and diacuBsion. 
If, however, the House so desires, I shall be prepared to add from its 
Members to the Committee. 

MaulVi :Muliammad taim& : Were any Members ot ihe Legislative 
Assembly on the ~ l Agricultural Commission, on the Taxation 
Enquiry Committee and on various other Committees whose reports were 
discussed in this House T 

_. Premdent : I am afraid that question does not arise out of this 
reply. 

PAY 01' THE BBlTIBIITBADB AGBliT 01' GABTOK AND BI8 STAn. 

212 ..... ubi jinb"mjnad t&kub: (a) What is the monthly salary 
of the British Trade Agent at Gartok and his staff or establishment , 

(b) Will Government be pleased to lay oli the table a statement, in 
full detail, showing the total amount of aimual eXpenditure in their 
salaries, travelling allowance and conveyance allowance ot this British 
Trade Agent and his establishment, and in running a travelling post office 
and in employing a police force for this British Trade Agent , 

(c) Are all these expenses borne by the British Exchequer or by 
the Government of India f 

(d) Is any contribution made by the British Colonies towards the 
cost of maintaining this British Trade Agent at Gartok and his etitablish-
ment' 

(e) What are the duties of this British Trade Agent at Gartok , 
Sir Denys Bray: (a) The pay of the British Trade Agent,· who is not 

ft. whole time Government servant, is Rs. 100 a month for the months 
April to December. 

The pay of the Sub-Assistant Surgeon is Rs. 200 per D'lensetn 
throughout the year. 

( b) A statement is laid on the table. 
(c) ni the Government of India. 
(d) No. 



(e) To visit the trade marts in Western Tibet, to protect and promote 
the commercial interests of traders from British India, and,senerally, to 
watch the operation of the Trade Agreement. 

. " 

Btri&1 Head of AooolUlt. Bxpeadit1lre Bemam. 
No. perUDlUD. 

Be. 

I Pay of &tabli.ahmeat .. .. 3,aoo- *(i) BritIIh Tnde Aaaat ilr 
• 1D01lta. a$ &. 100 per 
menum .... Be. 900. 

(Ii) ODe 8ub-AaaistaDt Sur-
poll for full year at k 
too per ...... m =-BII. 
2,400. 

2 Travelling Allowanoe .. .. 8,247 

3 Suppliea and Serrioee .. I, • 

~ Conp .. "'" i l ~ Po.t 0Iiae, 
pay of meDial eetablWuDent, ~ 

eto. 
'l'oWJ .. 16.818 

N.B.-Sinoe 192' DO Polioe foroe h .. be8n employed for the ~  

SUJDOIB AND Wnmm IlBADQUABTJU18 01' TBB BBI'l'IBB TtiDJ: AGDT &T 
G..-roL 

213. *Kaulvi KUMmmy Yakab: (a) Is it a lact that the IUlD.JDU 
headfluarters of the British Trade Agent is at Gartok and his winter 
M ~ at 8iMhi , 

(b) Wla6 11~ the fin: of WI lffiti6 'litdt!' ~i  , 
(e) What ill the distance from Simla to Gartok 1M Bampur Bushlr, 

Poo lind Chini , 
(d) What are the distanees from Almoi'a and Naini Tal to Gartok 

respectively , 
~) is it 8 l~ 8 i1l the i"nterest of the Government that the 

winter headquarters of this British Trade Agent be remo\-ed from Simla 
to Almoraor Naini Tal' 

(I) Is the rotlte from Almora or Nairii Tal to Gartd: shorter than 
that from Simla to Gartok 1M Rampur Buafrlr, Poo and Chirii , 

Iff ~ Bray: (a) Yes. 
(b) Superintendent, Hill States, Simla. 
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··'{cY ApllroiiinateiY 375 mil~ 
(d), i ~~ 1y 2so i il~~ ~ ~  hil ~  

. . ~ h  would not he in- iheinterest of Indian tiaae. as a 
whole, iI,s ~  wQuldnot keep us in the 'same touch with the more important 
wool and.,tr8Q.ecentl'eS in the l!or.therD portions of ~ Tibet, . 

,,(f) Y.es.. 
, - \ '\ .. - , ~ 

BzKoVAL ,01'. TID: WINTE& HEADQUABTEBS Oll' TIlE BmTIsH TBADJ: AGJD1T AT 
GABTOK FRO. SDILA TO AurORA OR NAINI TAL. 

1~  *lIaulvi Mnhunmad Yakab: (a) Is it a fact that the British 
Trade A3ent at Gartok has to do his duties at the big marts of Gyanima, 
Chhakra, Taklakot, Duba, Shib, Chilam (Tibet) which lie near Milam 
(Almpra) and where a trade of Rs. 26 lakhs is done collectively at all 
these marts for a period of only two months, i.e., from 1st July to 31st 
AugUst every year when the markets are open' 

(b) Is it also a fact that there is a post office named Gartok Post Oftlce 
wbich is for the sole purpose of this British Trade Agent and which 
always remains with him f 

(c) Is it also a fact that if the winter headquarters of this British 
Trade Agent be removed from Simla to Almora or Naini Tal the whole 
expenditure of the conveyance of the equipments of the travelling post 
office (Gartok Post Oftlce) will be saved to Government , 

Sir Deuys Bray: (0) His duties are concerned with the marts 
mentioned but also with the marts in the central and northern portions 
of Western Tibet. 

(b) There is a post office at Gartok, but it is not for the Trade Agent 
only ; it is opeD- to the public, and is indeed a necessity for our Indian 
traders in Western Tibet. 

(c) The equipment of the post office is small and the expenditure on 
conveyance trifling. Even if the Trade Agent's winter headquarters 
were removed to Almora or Naini Tal, a post office at Gartok will still be 
a necessity for our traders. 

WITHDB.AWAL 01' THE eoNCE88lON GRANTED IN 1922 TO BB.ANC1I I..nm IU.n.WAY 
CoIIP.um!:8 Oll' TBEATDTG 8UPBBTAX AS A WOBKING Expo ... 

215. *. PanJaottuadu!'hak1lrclu : (a) Will Government be pleased 
to state the grounds on which the Secretary of State has decided that 
soper-tax cannot properly be treated as a working expense in making 
up accounts with Branch Line Railway Companies , 

(b) Will Government be pleased to state the amount which they 
expect to gain by this change , 

( c) Will Government be pleased to state if it is a fact that this 
deeision of the Secretary of State is in eontravention of Government 
ordcl'H, dated 5th Oetober 1922 t 

(d) Is it a fact that the Government of India have agreed with the 
decision of the Secretary of State , '. 



(6) If the reply to part (d) b ~ b ~ the ~  will Govern-
ment be pleased to state the ~ for, ,.rriving at tliat decision , 

(f) Are Government: aware that h~ decision of the secretary of 
State, 88' now notified: will, in the caie of those Compames' which require 
to draw rebate for the purposeS of a 5 per ceilt. i i ~ lly 
prevent this payment of a dividend at that rate to their shareholders , 

(g) Are Government aware that shareholders in Branch Line Rail-
way Companies construe the decision of the Secretary of State referred 
to in (a) above 88 being a breach of the undertakiDg arrived at between 
the Branch Line Railway Companies and the Government of India in 
1922 T 

Mr. A. A. L. P&I'IODS: (a) Because super-tax is eBBentially a tax 
on pl"f)fits, and profits cannot hp. ascertained until working expenses have 
been met. This being so, there seems no good reason for relieving a 
Branch Line Company from a tax intt'ndt'd to be of general applieation. 

(b) I am afraid I cannot give exact figures, but t!te amount is prob-
ably in the region of a lakh of rupees. 

(c) It would be more correct to describe it &8 the withdrawal of a 
conce88ion which was granted as a special case to Companies existing at 
the time the concession was given. 

(d) The (JQvernment of India have accepted the views of the 
Secretary of State and given effect to them in the orders which they have 
i88ued. 

(e) I have explained the grounds for the decision in my reply to (a). 
(n This is correct. 
(g) No. I may add that I met representatives vf some of the Branch 

Line Railway Companies in Calcutta recently and discussed this question 
with them. I think h ~~ realised that the orders which have recently 
issued amount to a withdrawal of a concession which was granted in' 
1922 ; at any rate this is a correct statement of wbat has occurred. At 
the same time I informed tbe representatives of those Companies that if 
they chose to make further representations to us we would consider them 
very carefully. 

Sir Parahotamdaa ThaImrdaa ~ Was this question considered by the 
Central Ad\'isory Council for Railways , 

The Honourable Sir George B.a.iny : I do not think 80. I do not 
think the question has ever been placed before the Central Advisory 
Council. I am at the moment considering a suggestion that it should 
be so placed, which emanated from the Honourable Member himself. 
I feel a good deal of difficulty about that because the question at isttue 
seems to be rather a question of law than a question of general policy. 
However, I will undertake to consider very carefully the request which 
has been made. 

Sir Purabotamdu Thalmrdaa : On what grounds was the ooncession 
made in 1922, if it is a question of law T ' , 

Mr. A. A. L. Parsons : I am not quite·· BUre on wkat grounds the 
concession was made.in 1922,. but I ,will look intD. the. papers and let the 
Honourable Member know. 



a· [6TH SEPT. 1928. 

Sir hnh9t&1lld.u TUkWdu: DQeRthe aonour.able ":ember not 
think that that is very ·pertinent t1) the i i~ taat the Secretary of State 
has pow arrived at t by which he ha,s thought fit to change a ~ i  
which was deliberately given in 1922, the law at that time being exactly 
the same as it is ~ y 7 

Mr. A. A.. L. Paraous : I doubt if it is pertinent. If the decision 
now re.ached is that the law is such and such, even if the previous practice 
bas riot been in accordance with lhe law the law should now be obeved. 

\ " ~  .. 
Iir ~ ~ ~  Is the law adamant about this T 

Has it n6t prov to . flexible if the Government of India wanted it to 
be so ! 

111' • .A. • .A.. L.P&rlOD8 : I am not sure that tbe law cap be flexible 
and not adamant! I may say that when I met, the representatives of 
several Branch Line Companies in Calcutta, I made them a definite offer 
that if they would like to test this matter in the High Court, we would 
take sitch steps as we could to make it inexpensive for them to bring a 
test case. I do not, know if they.propose to adopt that course or not. 

Sir Pnrshotamdas Thakurdas : If I understood the Honourable Com-
merce Member correctly, he is prepared to put this case before the 
Central .Advisory Council 

The Honourable Sir George Bainy : I did not go as far as that. What 
I said was that 1 felt! a good deal of difficulty about this matter. When 
we are dealing with a matter of general policy, that would be a suitable 
qnestion to refer to the Central Adyisory Council, but when there is a 
question of law involved, then I am afraid the Central Advisory Council 
would not be in a position to give the advice that was needed. 

Sir Pnrshotamdas '1'haJmrdas : Does the Honourable Member imply 
that a discussion in the Central Advisory Council would injure the posi-
tion of the Government' of India in this connection' 

The HODOurable Sir George Bainy : I cannot imagine how it could in 
this particular case. 

Sir Pnrshotamdaa Thakurdaa : In view of that, may' I suggest to 
the Honourable Member that the correct thing tlo do would be to let the 
Central Advisory Council discuss this. 

The HOJlO1l1'&ble Sir George Rainy : I have promised that I will con-
sider that. I am afraid I cannot go further than that at! the present 
moment. 

Sir Purshotamdas Thakurdaa : I am content to leave it at that just 
now. 

NUMBER OF 8TBnrES ON THE RAILWAYS DUlWfG THE LAST 12 MONTHS. 

216: *111'. C. I. Ba.nga lyer: Will the Government be pleased to state: 
(a) How many strikes have taken place in all the Railways in India 

during the last 12 months T 
(b) Where did those strikes occur f 
( c) Why did those litrikes occur f 
(d) How many men were killed during the strikes' And how f 

And why T 



(e) Were h~ families of those killed recompenaed f If not, ~ 
·liot' If 10, how i1 ~ 1 •.. . . 

; . - .. 
:Mr • .A. A. L. PanoDl: (a) Four. 
(b) On the Bengal Nagpur Railway at Khargpur. 

On the ~  Indian ~i y at Lillooah with ~b i i y strikes at 
Uowrah, Ondal, and Asansol. 

On the South Indian Railway at Golden Rock, Trichinopoly, 
Negapat;em; and Podanur Workshops, and on the metre gauge 
generally among the lower paid eJuaes of the rUnning std. 

On H. E. H. the Nizam's Guaranteed State Railway at Seeunder-
abad. 

(c) The ~ i  at Khargpur on the Bengal Nagpur Railway was due 
to the mens' dis.<;atisfaction at reductions of establishment which had been 
found necessary. . 

With regard to the strike on the East Indian Railway, I would refer 
the Honourable Member to the reply given to the Honourable Mr. A. H. 
Ohuznavi's starred question No. 197 to,,<1ay. . 

On the South Indian Railway the strike among the workshop staB was 
due to dissatisfaction on the part of the men at reductions of establishment 
rendered necessary by the transfer of the workshops &om Negapatam to 
Golden Rook. The lower paid classes of the running staff are understood 
to havestruek in order to enforce a demand for higher wages. 

The causes of the strike in the workshops at Secnnderabad on the 
NiY.am's Guaranteed State Railway are obse1U'e. 

(d) Two men were killed in the riot caused by the strikers at 
Bamangachi. I 

One man was killed during the riot caused by the strikers at 
Tuticorin, and one man was killed near Trichinopoly where a large mob 
collected and attacked the engine crew after the engine had oollided with 
a motor bus at a level crossing. 

(e) So far 88 the GoYernment of India are awal'('. no payments ha.e 
been made to the families of rioters who were killed ; nor is Government 
aware of any ~m why compensation should be paid in such cases. 

I may inform the Honourable Member that the period that I have 
taken for these figures is from the 1st September 1927 to the 1st September 
]928. 

Mr. C. 8. Banga Iyer : Will Government consider the questioJl of 
givinl!' compensation to these people , 

Itr. A. A. L. Panona : That is not, I think, a question which it would 
ordinarily faU to me to answer, because we are dealing here with persons 
killed in the course of action taken to quell a riot. All I can say is 
that Government is not aware of any reason why compensation should 
be paid to the relaHveR of rioters who are killed while eausing a riot . • 
APPoIlftMENT OF A CoXlIITl'EE Olf TIlE ~ LEGIBLATUllE TO BNQUlU 

mro TIlE I ~ 8 Olf THE ExPLOYEES ON TIn!: INDIAN ~  

217. ·Mr. O. 8. Ranga Iyer: (a) Will the Government be pleased to 
ltate' if they propose to i~  a Commission of Enquiry eonsisting of 
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officials and non-oftlcials selected by or from the Central Legislature to 
investigate the grievances of the employees on the Indian Railways' 

(b) If not, why not' 
The Honourable Sir George RaiD,.: (a) No. 
(b) I would refer the Honourable Member to the discussion which 

took place in this House on the 27th February last on a motion moved 
by the Honourable Colonel Gidney during the course of the Railway 
Budget, and also to a speech which I made in another place on the 5th 
of September 1927 on a Resolution moved by the Honourable Dr. Rama 
R.au recommending the appointment of a Committee on the lines sug-

~  in the question. I there gave the reasons why Government did 
not consider that such a Committee would be either desirable or eft'ective 
as a means of dealing with any grievances brought forward by employees 
on Indian Railways. 

Lieut.-Ooloneill A. J. Gidney: Will the Honourable Member inform 
this House whether any action has been taken in regard to the discussion 
we had on the Railway Budget last February on this very matter T 

The Honourable Sir George JtaiDy: I think if the Honourable 
Member will wait till he hears the answer to the next question, that, will 
give him the information he wants. 

Mr. •. .. Joshi : May· I ask whether it is not a fact that during 
the discussion about this Inquiry Committee, Government stated that the 
appointment of an Inquiry Committee would lead to discontent among the 
staft'. 

"1"he Honourable Sir George Rainy : I do not know to what state-
ment made on behalf of Government the Honourable Member refers, but 
if he has verified it. I am quite prepared to take it from him. It is not 
within my recollection at the moment. 

Mr .•. lIII. Joshi : If that stetement is correct, may I ask whether 
th(' present unrEst is due to the appointment or non-appointment of .... 

lIIr. President: That is a hypothetical question. 
Mr. O. S. Ba.nga Iyer : In view of the accumulating grievances of the 

RRilway employees, str:kes and things of that kind, will Government 
be pleased to reconsider their own position and view in the matter and 
appoint the Committee asked for T 

The Honourable Sir George Rainy : I cannot hold out any hope, I am 
afraid, to my Honourable friend that Goyernment will find it possible to 
do that. 

llaulvi Muba.mmad Yalmb : Do Government propose to ask a member 
of the Railway Board to go round and make an inquiry into the griev-
ances of the railway m l y~  if they do not: propose to appoint a 
Committee. 

The Bonoura.ble Sir George RaiDy : All these matters have been 
en)!,aging the constant attention of the members of the Railway Board 
and the Goyernment of India. I do not· at the tlresent moment see that 
it would serve any particular purpose to send round a member of the 
Railway Board' 

Mr. B. M. Joshi: May I know whether the present unrest is the 
result of the constant attention paid to these matters by the Railway 
Board' (Laughter.) 
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RACIAL DISOBlMINATlON ~ REGARD TO PAY ,AlO> PaosPJX1l'8 OF II ~ I1 
" . . ". ONrH:E RULWAYS.· . '" 

218. -Mr. O. 8. Jtanp Iyer: (a) Will the GOVemtnMlt N pleased to 
state if it is a fact that racial diBeriminaqoD-exH¢s illl tlfe"Indjan:.Railways 
in . .regard to pay and . prospects , 

(b) lfthe 8BSwer to (a) is in the affirmative, will the Govel'DlMllt-.be· 
pleued to lay on the· tableaU the' facts relating' to raeial· llliIet'illiination 
under the following heads : . 

(i) Among the Indian, Anglo-Indian and European guards f 
(ii) Among the station matrters and sigBaUers T 

(iN) The other employees f 
(c) Will the Government be pleased to state when they propose to put 

an end to these racial discriminations f . 
Mr. A. A. L. Panons : I would refer the Honourable Member to the 

debate which took place last session on the moti.)n moved during the· 
discussion on the Railway Demands by Pandit . Hirday Nath K1II1Zl1l. 
The position with regard to racial discrimination and the li~1 of 
Government with regard to it was then explained in speeches m,(le by 
the Honourable Railway Member and myself. I should add that, as was 
then promised, all instances mentioned which appeared 1!0 suggest that 
there remain vcstiges of racial discrimination either itt the terJns of 
initial employ-ment or in the terms given after employment in railway 
service are being actively examined with a view to the removal of any 
eause for complaint in this direction. The Railway Board kave aJtfo ad-
dr8tl8ed the Agents of all Railways on the subject generally, reiteratiag 
their determination that all traces of racial discrimination should be 
completely limi ~  asking them to make an examination of their mIes 
and practice, and pointing ont that their examination should not be con-
fined to the individual cases brought to notice in t.he eourse of the debate 
on t·,he Budget but cover the whole field. I lay a copy of the letter 
which waR sent to Agents on tbe table. . 

~  frOfft CAe BeMetary, BailtDGY BOGrd, to t1te ..4gettU, NorUt lV.ten&, Btutt1"fl 
RettgGl, Eat l l i ~  GreGt Indian PettiftftlG, Bn.gol Nagpvr, &mhG.r B_iG 
GM Cen.fflJl India, JtWIY IlfWf SmU1tem JtaAr/JttG, Sout1t l"d'-. ~ 1 l /JM 
NortA We.'_. BoAilhnd and K_ • ..4 .. ", Belig/Ji .1Id B-u",.. W .... · 
No. GU-E., dated tile eotla July. 1928. ' 

RACIAL DIBCaIKINATION. 

I 11m diJ't'Clted to invite your attention to thl' debate on .. Raeial Diatinetions in 
Subordinate F.etabliahments" reported in the Offieial Reports of the LegiaJativu 
AMlembly Debates, Friday, 2'Hh February 1928, VoL 1, No. 16 (pages ~ 8 ) •• a 
Saturday, 25th Februllry 192M, Vol I, No. 17 (pllges 786·808). . , 

2. ~  arl' U\\'arc t,hat it is dt'finitely the poliey of the Govl'rnment of India that 
all truces of raeinl lliseriminution should be completely elinriDated, either in th,' 
tomll; hi~h are offel't'd for initial employment, or in tbl' tJ't'lltolenf after employment 
of l b l ~ staff. 

8 . .In the debate, it war! ll~ that, though dilfl'rent gmdea for particular 
nRtic.nalities lIIay no longer exist In gmded eetabliabDII'nta, dired IldmillBiOJl to the 
hight'f ~ 8  both on initial employmcllt aD,1 on tr.lDsfer froln R different" eJaas is 
in prul'hl'e restrided to pnrtieular eommunitit'll. The RnilwlIY Board· de8ue that jour 
met.llf'dll of appoiut,mtmt direct t.o gmdes. ab.ovt' the lowt'8t Il li ~b  to earl! eta. ot 
qtnfl mny h<' llXanllned, and that you Will lftfonll th,' Board what lte'{lS youpropoM 
tl' tr.l ... to remOVI' whntevl'r groWl'S mlly at Iln'gent exist for this allegation. 
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4. Another point brought forward WllS t.hat distinetiolls pl'rsist in tht' lUattor of 
llifIdillal relief. Praetiesl 1'0Bsidemtions n'quire t.hat thl' stuff' should be elll1l8ifloll 
in some manner for thi8 purpose; but I am to TI''1IH'st that your rel.T1.lllItions IIIlly bn 
lIX&IDined, and your arrangementa adjusted if 1I ~ I y  so t.hat th!' RIIIII!' MtlllldllTll 
"f att.w.danee aad accommo(l:ltion may be available to all subordinate staff', irreb' 
'JOetive of ~  but coming, howeyer, within thll same e1R811 8(l(\ording to plly. 

5. It will be also noted that the Railway Board have invitl!d informatiou regard· 
i ~ caaeR in whieh there appears to be Ii suspit'iou of rarinl disl"Timination. The 
olXammation of the position, whie.h you will now ml,kl', 8bould not therefore be 
eonfined ODly to the two aspect8 to which reference has been made above. 

Mr. N. M. Joshi : May I ask whether the Government of India will 
appoint a Committee of Inquiry to find out whether there is racial discrimi-
nation on the Indian Railways or not , 

Mr. A.. A.. L. Parsons : No. The Government of India consider that 
thp. action which they haye taken should sufficiently meet the case. 

Mr. N. K. Joshi: Mav I ask whether racial discrimination will be 
removed simply bY' issuing a letter to the Agents' 

Mr. A.. A.. L. Parsons: I have no reason to believe that the Agents 
will in any way disobey the orders of the Railway Board T 

1Ir. N ... Joshi : May I ask when it was that the Government of 
India first decided that: there should be no racial discrimination' 

1Ir. A. A.. L. Parsons: Will the Honourable Member kindly give me 
notice of that' 

1Ir. O. 8. Ba.nga Iyer : Will the Honourable Member please state how 
long it will take to get rid of the existing racial discrimination, 
roughly' 

Mr. A.. A.. L. Parsons: I think the Honourable Member will realise 
that it is impossible to give an answer to a question of that kind. The 
complaint has generally been that owinJr to certain rules and certain 
practices on Railways certain communities have had a preference iJl 

getting appointments; it is a question. therefore, 
12 Noow· of revising the rules and revising the practice. 

It is impossible for me to say within a month or two months or three 
months when the revision of those rules will be complete. All I can say 
is that we are doing our best to fulfil the pledges that we gave at the 
time of the last budget debate. 

Lala Lajpat Ra.i : Will the Government of India give a proof of their 
intoentions by starting with the Railway Board itself T 

EXPElmlTtJBE PER HEAD 01' THE POPULATION IN INDIA ON LIQUORS AND 
INTOXIOANTS. 

219. *8ir Purshota.mdas Thakurdas: (a) Have Government noticed 
the following quotation from a recent issue of the Manchester Guardian ; . 

•• The annual statement on the drink bill of Great Britain, issued by the United 
Kingdom Alliance, ahows that laBt year there was a total net deeline on the eonaump-
tic.n !.If beer of 400,000 bulk barrel8. There was an inc'reaBI' of 11,500 proot gallon'! 
in the consumption of spirits, and in wine an increase or 136,000 ganons_ It is e.;ti· 
lI'ated that the amount spent on intoxicating drink for l l~  was £298,800,000 which 
eomparea with £301,300,000 for 1926, aad tbe i ~ per head of tbe populabo'l 
has {"lIen from £6 17,. in 1926 to £6 15,. 3d. for lallt year" , 



QUESTIONS AND ANSWERS. 

(b) If the reply to tlw aLlove lie in the atJ-innative, will Government I.e 
pleal:le<l to Htate cOrI'e"pomling figure" for cOllsllmpti(m of c()untry liquol' 
and imported wineN, giving the total driulc bill fol' India during the la'll 
yellr for which figureK may be available, lind the ~  lIer heac! fir 
popuilttioJl in India on liquol'K and intoxicants 1 

'l'he Honourable Sir Bhupendra Nath Mitra: (It) Nv. 
(b) I lay on the table a statement Khow ing the figureK of COIUlllwption 

for the. yearH 1925-26 and 1926-27 as returned by the provincial ExcilSe 
DepartmentH. The Govcrnmcnt of India do not ~  the, mab.erial 
l ~ y for preparing an estimate of the amount of expenditure by 
COll!!Omer8 repreHented by thetlc figurelS, and of its incidence per head'· of 
the population. 
~ Mo'Mg COMlSmplion oJ wU:W1l 9inl ,,1Ui poItIbk furtign U.,_II II"",,, ""- .'1«"11 

192/;-26 tJJId 1926-27. 

Inore_(+> -- 1925-26. 1926-27. ordeoreaae 
(-). 

(»untry _pirit L.P. gaIlol1ll .. .. 6,366,098 6,209,7'"24 - 141,37, 

Other _pirit (imported and Indian .. 10- 807,556 792,499 - 15,057 
reign liquor ") L. P. gaUoD8. 

WiDell (imported &Dd Indian) Bulk gal- 156,430 178.320 + 21,890 
101111. ~ ',.' 

Beer (imported) Imptrial gaIloDB .. 2,057.673 2.191,385 + 133._ 
Beer IIIoIIde in Indi_ImptriaJ gallOI1II 2,785,190 2,829,782 + M.592 

JIr. B. Daa : Is it not a fact that with many Provincial Governments 
It is a habit to encourage drinking among the people in order to derive 
more revenue from excise f 

The lIonourable Sir Bhupencira Nath Mitra : I regret, Sir, I am 
unable to answer that question. 

Mr. B. Du : Will they go into the matter and verify the correct-
ness of the question which I put T 

The Honourable Sir Bhupendra Nath mtra : The Honourable Mem-
ber is no doubt aware that under the existing constitution Excise fall .. in 
the realm of transferred subjects, and the Government of India dv lIOt 
p088eKH /lny powers of superintendence, direction and eoutrol in lll~ 
lUatter. 

BIr .•. 8. Aney : Do not the Government of bdia poEUiiel>S the 
power of collectiI1ll information from the provinces' Have . they lIO 
]lower even to make a requeHt , 

BIr. President: Order. order. I think I may inform Honourable 
Members that it is destructive of the wry edifict> of responsible govern· 
ment which we all S('ek to creatt> to <lisl'II"".'s ill tbi .... Hou8e questions on ~ 
jeebi which are transferred to Ministen; in the proyinl'es. The ProyineiaJ 
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Councils are the places where these ljul'stioJlR can he discU&'1cd. In t1w 
interest of responsible government itself, it is not desirable that such ques-
tions should be discussed in this IloU8e, except in e,asetl where the Go"ern-
ment of India have got the power of superintendence, direction and con-
trol. It is a different thing there, but where responsibility is completl'ly 
transferred to Ministers, it is not. desirable in the interests of the consti-
tution itself that those questions should be discussed in this House. Tt 
is a different thing when mere all-India statistics or the all-India position 
are inquired into by questions. 

1Ir. It. Ahmed : In view of the fact that a Resolution was passed 
in this Assembly recommending the abolition of drink, do Government pro-
pcse for the benefit of the country to stop ......... . 

PANEL OF CHAIRMEN. 
JIr. President: Order order. In accordance with the provision8 of 

rule 3 of the Indian Legislative Rules I announce that I have nominatl'd 
the "following Members to be on the Panel of Chairmen: 

LaIa Lajpat Rai, 
Mr. K. C. Neogy, 
Sir Victor Sassoon, and 
Nawa'b Sir Sahibzada Abdul Qaiyum. 

COMMITTEE ON PUBLIC PETITIONS. 
Kr. Prelident : Under Standin!! Order 80 of the Legislative 

Assembly Standing Orders I have to appoint. a Committee on Public Peti-
tions. I have, therefore, to annOlmce that the following Honourable Mem-
bers will form the Committee : 

Mr. Jamnadas Mehta, 
Mr. K. C. Neogy, 
Mian Abdul Haye, and 
Mian Mohammad Shah Nawaz. 

According to the provisions of the Standing OrdP,r8, the D('puty 
Presid('nt, Maulvi Muhammad Yakub, will be the Chairman of the Com-
mittee. 

SEPARAT'E OFFICE FOR THE LEGISLATIVE ASSEMRLY. 

The Honourable Mr. J. Crerar (Home Member) : Sir, with refl'rf'nce 
to the communication which you made to the House yesterday I should Jik" 
with your permi&<rion to tak(' thiR earliest opportunity to explain briefly 
the position and intentions of Government. It must he apparent that there 
are certain aspects of the ~ on which Government are unable to ooncll1' 
in the views which you have expreH.<red. It would be inappropriate on I~  
part to endeavour at thiR Rtage to deal in detail with any matters of con-
troversy, and I propose to limit myself to a concise statement of faet. You, 
Sir, on the 17th August, 1927, presented to Government a scheme for the 
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setting up of a separate establishment for the AHHembly. On the conclu-
sion of the Simla Session of 1927, the examination of the !!Cherne was takE-n 
up in the Govcrument of India and certain provisional h i lll~ were 
reached early' in 1928. The rough draft of a deHpatch embodying thest! 
conclusions was prepared before the end of thc Delhi Session. AI; the Go"-
('rnmcnt of India were not able to accept the scheme of the llonourable the 
President in its ~i y  it was thought deNirable to place him in general 
IJONtleKHioll of the points of difference between him and Government and. 
further, to give him an opportunity by mealL'; of informal conversation!! 
with His Excellency the Governor General of expre8l;ing hiH views on thi" 
point. As the result of these eonverHations HOme point1o; of difference were 
eliminated, but others remained, The despatch was revised and was sent 
to the Secretary of State on the 28th July, Honourable Members are of 
cotu'!le aware that it is not permissible at this stage to ,lay the despatch 
Lefore the House, but without indiscretion I may allow myself to Hay that 
there is much in the Honourable the President's Hcheme with which Gov-
ernment find themselves in agreement and that they have endeavoured to 
deal fairly in the dCHpatch with all the points on which agreement has been 
rellehed between their view and that of the President. Honourable llem-
hen will realize that while Government are awaiting a reply to that des-
patch, they are' not in a position to di!!Cuss this matter fully; but lest 
Honourable Members should feel that the CIl8f' is being decided without 
their having a chance of expresHing-their views, Government are ready 
HOW to give an undertaking that before any scheme whieh the Secretary 
of State is prepared to approve is put into operation, Honourable Members 
will, if they so desire, be given an opportunity of expressing their vie\\'S. 
Whether the best procedure for the examination of the !!Cherne will be by 
a general debate in this House, or whether the House would not be well 
advised in the first instance to depute the performance of this task to a 
Committee representative of all the parties and groups in this Honse is 
a question for the House to decide, I venture to suggest that, as a general 
debate in the circumstances which I have mentioned would seem unlikely 
to lead to concrete and practical results. thf' latter would be the better 
course ; and inasmuch lUI I should ho}X' to bf.' able in due course to lay 
the papen; necC8H8ry to enablf' Honourable :Members to form a considered 
judgment in the matter, I am willing, if the House so desires, to move for 
the appointment of such a Committee and a day will be made available 
for the purpose at as early a datf' as ~ibl  during the present Session. 
This Committee could then be constitut.ed and, as soon as Government is 
~bl  to lay thf' papers, would be in a position to take up the examination 
of the subject. Finally, Sir, I would like to draw the attention of the 
House to a fa,ct to which you haye referred that, pending the settlement 
of this matter, Ris Excellency the Goyernor General, with a view to 
meeting the wishes of the Hononrablp tlU' Prf'sidf'nt. has decided that tbe 
Secretary of thf' AI'ISf'mbly should no l ~  be a Mf'mber of the Al1RC1Ilbly, 

Pr.Ddit IIotilallfehru (Cit.ies of the Fnited Pravinces : Non-Muham-
madan Urban) . Sir, may I, with your permission, ask the Home Member 
to clear up certain pointE! in his statf'Dlf'nt which hI' has just 1'P.ad to t.he 
House. The matter iR a Vl'ry important Olle, and WI' haVl' to comuder on 
this side of thf' House Vf.'ry l ll~  what our own poRition is going to 
be in regard t.o it. You were pleaMed fa read a Rtatement to the Holl8t' 
Yf'hterday, and a copy of it hlUl been made available to us b~  Ule ~  

We know exactly, and, may I add, we appreciate fully, the action which 
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you have taken as the custodian of the rights of this House. I wish tlw 
statement which halS just been read by the Honourable the Home Member' 
were as informing. 1 wish also that 1 llau a verbatim copy of it before 
lI!e. But I han' listened t.o it with all the attent.ion that 1 am capable of 
and I wish to know wht'ther I have understood it, rightly. W hat I have 
been abIt' to gather from that statement is that Iht' reform whieh you 81'e 
trying to introduce is to be put off ~i  dhl. I will explain wby I draw 
that inference. It llppears that a despatch has already been sent to the 
~ y of State on the subjl.'Ct. over the head of this House and without 
observing the common courtesy of showing it to the President who mooteJ 
the whole question and who was entitled in all fair play to know how hi" 
point of view was put and how his urgunll'nt.s were met. I further under-
stand, Sir, that this mysterious despatch is to be considered by the Sec-
l'etary of State for India and decisions 8N' to be arr:iwd at behind the 
Ilflck of this House, behind the back of the President. and when tholiC 
decisions are recei'"ed here, then an opportunity will be given to this IIow;c 
to express its own opinion ; for what purpose aud to what end troodneAA 
(lnly knows, when the matter has already bet.>n decided. I also under-
stand from the statement that the Honourable the Home Member has an 
alternative proposal, namely, that of the appointment of a Committee 
which he is willing to appoint at once ; and to trive us a day but for what 
purpose I have not been able to follow ; whether it is only to diRCUHS the 
pt'rsonnel of the Committee or also to discuss the matter which gives risc 
to the appointment of the Committee. Well, whatever that may be, I 
hOI)l' the Honourable the Home Memher will make it clear. Wben t.he 
Committee is appointed, what has it to do T It is not very clear what 
wiJI follow. Of course the Committee will meet, it will make its reco1ll-
lIwndations ; those recommendations perhaps will be considered by the 
J louse. Theil perhaps there will be another reference to the Secretary of 
~  if tilt' recommendations of the House are to be paid ~y att.ention to. 
And then a thousand otber things might intervene. All that seems to me 
to be bighly probabll' is that by the tilDe that these preliminaries have 
bl'en gone through this HOIL';e will probably have ceased to exiE;t and Lord 
Rirkenhead will probably h~  shifted himself from Whitehall to Leaden-
hall if the news of this morning is correct. Sir, there could be nothing 
simpler than to put the proJlOsals before this House before any despatch 
was sent to the Secretary of State. In that case it would have been "ery 
pasy to have the decision of the Secretary of ~ on the considered 
opinion of the HOURe about the proposals made by the PreRident. in time 
to inaugurate the new reforms before the Delhi 8esRion. As it is I find 
that if the procedure which is indicated by the Honourable the Home Mem-
her is followed we shall nevt>r come to the end of it : at leaHt t.hiR House 
will not. It ~ m  to me, Sir, that this procedure leads UII nowherl' und 
T therefore wish to aHk a definite qUf'st.ioll, and T hope the Honoul"ahle thr 
floml' Member wi1l reply. Is he willing to givr IlS an opportunity und a 
flay to diseuss the whole qUl'stion on tIl!' merit.s on sueh matt'rials as WI' 
hit't'e! I know WI' shall not hall' the hcm,fit of what the'R(>('.rl't.aty of 
'f.(tate has got to Ray. But I also know that l'Vf'n when a despateh is 
I'eN,ived from him we would probllhly not have the h(mefit of looking into 
it, hecaus(' despatches are saerORanct. But, Sir, w(' arr perfectly prepared 
to go into the whole mattt>r on th(' mlltt>rials containt'd in your Htatf'll1t>nt 
't'hich ill more or 1 ~  exhallRtivc. We w8nt no fnrt,h!'r fllct.s to make up 
Mlr minds. I pause for an answer bf>fore T put Ilnother qUf!f!t.ion. 
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The Honourable Mr. J. Orerar : Sir, I regret that there 8hould have 
been lI.II.ything obscure in the Htatement whicb I have just made to the 
House. To explain fllrtber, I must, I think, to Home extent recapitulate. 
1'he Honourable and learned gcntleman opposite has asked precisely what 
my proposals were. I indicated to the House that there were two possible 
oourses if thp.y wiHhed to take action in the matter. One was to have a 
general di8cullHion ; the othe,·, if they preferred it-and I indicated certain 
groundH which made the second alternative probably a better one--the 
second alternative was the appointment of a Committee. If the HoU8E' 
prefers the first alternative, it iH entirely a matter for the House to decide. 
But I should point out that for the real!OJUI which I have set out in my 
original statement it is impossible for the Government to take a useful and 
contributory part in tbe debate. Weare unable to lay before the House 
the detailH of the scheme submitted to the Secretary of State; we are 
unable to diHcuss it. Further, we should not be in a position to deal with 
any specific points raised with rE'lrard to it by Honourable Mem-
her in other parts of the nonSt'. It was [or those reasons that 
I ventured to suggest and I have no wi"h to influence the 
judgment of thl' House-I ventured to suggest that the prefer-
able course would be thE' appointment of a Committee. That Com-
mittee, as I indicatcd, would not during the present Session be 
able to have material before it, which will no dnubt be necessary before 
final conclusion<; are arrived at ; but the suggestion is made with the object 
which Government entertain of doing all they can to expedite the maUer. 
In other word!>, a Committl'f> having been constituted would be in being 
for the purpose of considering any proposals that may bt' approved by the 
Hecretary of StatE' or to suggest certain other proposals of their own. I 
hope that what I hayl.' AAi,1 removes thl.' obsl'urity which my Honourable 
friend mentioned. 

Pandit lIotilallfebru : My question has not been amlwered. What 
I asked the Honourable the Home Mcmber was, with all the disadvantages 
under whieh we arc placed, will he be pleased to wve us a day to discuss 
this matter thoroughly on tbe materia) which we have. It is very unfor-
tunate 'that we have not got the decision of the Secretary of State before 
us, but; as I submitted, ''"'' cannot help it ; and we cannot wait for it, 
hecallsf> it may be that this HOWie may not be in existence when that dt'Ci-
!lion is received. So we should make the mo.'!t of what we have and my 
"imple que.stion is this. Will tIl(> Honourable the Home Member find us 
a clay for thE' disClI!I.'!ion of this matter on tbe materials now before the 
HC)URe in thi!! Session , 

The Honourable :Mr. J. Crerar: On the materials now before the 
IIoUSf'! DOf'R thl.' Honourahle ~ l m  ml.'an the PrCflident's statement 
and my reply, or other materials' 

Pandit lIotilallfehru : That is all : that iR quite enongh. 
The Honourable Mr. J. Crerar: If the HouSf' dl.'sires to have a dis-

(,llM.<lion on the ba!lis of thf>se matl'rial'!, Govl.'rnment will t't'rt.ainly be pre-
parl.'d to mak(' a day availahle. Rut T muRf rf'peat that Government, in a 
diHcl1R.<;ion of thnt kino, wilt 1I0t II(' abll' to tnk,' a eontril>utory part in the 
(liReussion. 

Pandit lIotilallfehm : Thllt is n mi ~  Bnt I think there will 
be t.he 1 ~  of thf> Rf>er,·tary of Rtntf> having the views of this Houae 
Ilf'fore him when Iw is making np his mind finally upon the scheme. J 
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thank the Honourable the Home Member for the promiMe he hal> given of 
a day to discuss the matter. 

Mr. President : I Mhould like to throw out one suggestion to the 
Honourable ~1 mb  Would it 110t he more convenient jf thc Leader of 
the Housc and the leatderM of tJle various partic:s meet togcther and dooide 
on a course of action' If that suggestion is agreeable, I am perfectly pre-
pared t.o call a conference in my room to-morrow, 

The Honourable lIIr. J. Orerar : I should. for my own part, be very 
glad to comply with such 8 su..,rrgestion. if the business of the House permits 
of such a conference to-morrow. 

Lala Lajpat Rai (Jullundur Division: Non-Muhammadan) : I don't 
quite undE'rstand the {'Qsition. I think that we ought to have a b l~ on 
the question, because what we want to know is the yiews of the House on 
the statement made by the President. I cannot understand why Govern-
ment cannot place the despatch before the House. There is nothing secret 
in it. It is merely a question of establishment, and if the ~  cannot be 
trusted wjth this simple matter, I wonder what mattel'lS the 1l0u!Je could 
really be trusted with. It is merely a question of what part of the estab-
lishment should be under the President and what part under the Govern-
ment of India. There seems to be abMolutely nothing confidential or MeCl'ct 
about it that Government should choose to keep away from UM. If the HoU!Je 
is not worthy of that much confidence, I wonder how the Government clln 
place any oonfidenGe in the IIotLo;e to pass legmlative mellJ>ures. It seems 
to me merely a pretence--pardon me for the use of thi:> word-a mere pre-
tence to postpone ad infinitum the settlement of thi!> 4UCl>tion. It has 
already taken two or three year!>, and may still take another two yeal'8, and 
as my learned friend (Pandit Motilal) hllJ> stated, by that time the HoU!Je 
may be defunct and nothing would come of it. I therefore want something 
tangible to be done immediately to take the views of the House so that 
these views may be sent to the Secretary of State for aetion. I do IIOt want 
the views of the Hou.<;e to be taken after the Secretary of State has decided 
the question. These may be red tape methods of the bureaucracy, but they 
do not commend themselves to us who want practical bm,ines." to be done 
on the floor of this Hou!!C. I am quite prepared for a conference, IIJ> sug-
gested by the Honourable the President, but at the lWDe time I am strongly 
in favour of a general disellSHion on the floor of this HOUNC, so that t.he 
Membel'8 may be in a position to expres.'I their views on the statement made by 
the Honourable the Home Member. We oug-ht to' have an early date for that 
discussion, and all the Members of this House ought to have a chance of 
expressing their views on that Htatement. 

Mr, President : I think nothing is going to be lost by the leaders of 
the various parties meeting the Leader of the HOUHe and discussinJr the 
matt.-r. As to the date for discussion of the question Government are 
agreeable, but they say they will not be able to take any very useful part 
in the diHcussion. That is what I underst.ood the Leader of the House to 
say. If the Leader of the House has no objection, T propose to call a con-
ference at 12 to-morrow. 

~ Honourable". J. 0reI'II' : I understand that the conference will 
consist of youl'lSelf, myself, and the leaden of the various rartieH in the 
House 1 
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Mr. President: Quite 80. 

'!'he Honourable Mr. I. Orerar : Subject to the observations I h!lve 
already made, for my own part 1 Hhall be very glad to accept the Huggest1on, 
bllt it will depend on the busineH8 arisill!! to-morrow. 

Mr. President: I will see that an hour is fixed to suit all leaders. 
It need not nccesHarily be 12 o'clock. 

TIUJ PUBLIC SAFE'ry (REMOVAL FROM INDIA) HILL. 
Mr. Presi4ent : The Honourable Mr. Crerar. (The Honourable :Mr. 

J. Crerar rose in hiN place.) 
Pandit Kotilal Nehru (Citit's of the United Provinces: Non-Muham-

madan Ur),an): Sir, J have to raiKe a point of order. I object to the 
motion that tbe Honourable the Home }Iember iti going to make. The 
Learlt'r of the HOWiC, Sir, ill going to move: 

" That the Bill to provide for the removal from "Britiab India ia certain _ 
r:C personll Dot being Indian Britiah IIJIbjeeu or IlUbjeeta of State. ill India be taken 
jnt!) cODsideration ". 

I tmbmit that WIder the Standing OrderH that motion cannot be taken 
up, if there iK anyone in the IIoWIC who objects to it on the ground that 
lIufticit'nt notice ~ re<luired. by the rules has not been given. I draw the 
attention of the HoWie to Standing Order 38, which says what motions may 
be blade after a Bill hus been introduced, and then it goes on ~ provide : 

., Provided that no llUeb motion shall be made UDtil after copies of the Bill haYe 
beea wade available for the nBC of Members". 

J beg tbe House particularly to bear in'mind these words, "made 
Available for the Ulle of Members ". And allY Member may object to any 
tiueh motion being made until copies of the Bill have been made anilable 
three days before the date on which the motion iN being made. Tbe motion 
is bt'iug mnde to-day, 6th September, and copies were not issued to Members 
bpf<Jre the 4th SepteDlber, and therefore tbree clear daYI\ have not preced('(i 
tlic motion that my Honourable friend is going to make. 

Now I may be allowed to anticirete his answer. Probably his answer 
will be that the BiD had been publiwhed in the Gazettt' KOmetimc before, 
but I submit that lIuch publication cannot take the place of the provision that 
the BilI must be made available for the WIe of Members, because tbese art' 
wordR wwell have a llpeeial meaning aHSigned to them by tbt' Standing 
Orders, and the Bill must be made available in the particular manner pro-
vided and in no Qtber. 

Now I draw attention to Standing Order No. 12, at page 13 of this 
boOk, that is : . 

" TIle 8etoretapY shall make "ery effort to .. ireulate to each Member 1.1 eop1 of 
eReb Dotiec or other paper whieh ia by the Standing Order required to be mnde nV:lil-
ubiI' for the \IIIe of Members ". . 

Then sub-section (2) ill : 
" NotiC'l' or other papt'r shall 00 deeUled to have been made available for the 

UIICl of t'V1!ry MeRlbtor it eopies thel't'Of nre deJlOllited in lQIC'h maDlll'r IlDd in SUl'h 
1'11",.8 .. tilt' ProIIldt'nt Ulny troUl time to time dirllet ". 

To the best of my infor1lllltion there wal{ no dift'Ction of the President 
on this subject and this Bill was not deposited in any particular place. I 
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therefore submit that tIle Standing Order has 110t been complied with and 
uDdl>r Standing Order No. 36 I am competent to raise an object.ion, unlelll 
the President in the exercise of his discretion suspends that Standing Order. 
There is no doubt that you have diseretion to suspend the Standing Order 
and allow the motion to be made, but I submit thi!> IS not a case where you 
will exercise that discretion, firstly, because it is a very important measure 
Itnd there is no rea.'Ion why it !>hould be rushed like this. Secondly no 
harm can be done, becaust' if my objection succet'ds, it will mean a delay 
of three or four days, till the next official day. 

It may be asked why I am raising this question at all. It is because or 
the absenee of many Members from the Bouse, it is because of the empty 
benches that I am raising this point. It is always the case that in the be-
ginning of a Session the attendance is wry meagre. I think it has always 
lwen more or less an understanding or 8 conYention that no importnnt 
measure should be introduct'd until all Honourable Members have had the 
fullest opportunity of attending tht' Assembly and taking part in the 
debatt'. Now this is a matter upon which it is desired to have a full dress 
dt'bate in the House and I would therefore ask you. Sir, not to exercise 
your discretion and suspend the Standing Order. The Standing Orders 
are entirely in my fayour lind there is no question that a publication in 
the Gazette or anything else can take thl' place of a Rill being available 
for the use of Members in the particular manner which has been pro-
vided for by the Standing Orders. The Government Gazette of course is a 
yery importllnt document, more important specially for men in service than 
for otht'rs. But so far as I am concerned, it is mORt uninterellting reading 
and I never even open it unless my attention is drawn to any particular 
thing therein. So, I submit that the publication in the Gazett.e cannot take 
the place of a Bill being made available for the use of Members in the 
manner which has been prescribed by the rules. Therefore, I submit that 
this Bill should not be taken into considerat.ion. 

lIIr. President : What is the urgency of this measure T 
The Honourable Mr. J. Crerar (Home Member) : The Government 

regards this matter as a matter of great urgency. 
Pandit Motilal Nehru : Is there going to be a great influx of these 

~i bl  within three days T 
The Honourable Mr. J. Crerar: The Bill itself is a very urgent 

matter. The (}o\'emmenf regard not only the Bill itself but also its pro· 
gress through the Hou!iIe as matte!'!! of great urgency. 

Pandit Motilal Nehru: My only point is that the Govel"llment mmrt 
I~ m ly with the rul£'H and St.anding Orders. 

The Honourable Mr. J. Crerar : On a point of order, Sir. The Honour-
able Member has raiRed a point of order on the ground that the copieR of 
the Bill were not being made available to tll/' Membtors. He anticipated 
one or two objectionR that would be naturally raiRed. Tn t.he til'!!t iJl8tance 
thf' Rill was published in the Gazette on the 2fith AUgURt. Copies of that 
Ga7Rttf' were sent to f'Vf'ry Honourable Member. (TlonouralJle Mp,mbers : 
" No, no.") Copicfl of 1 he Bill were depoRited in the lodgings of Honourahle 
Members present in Simla. I venture to submit that Honourabll' Members 
han! had in point of l ~  thp 0ppOI·jllnity of lw\'ing this Bill in their hands 
for three days and more. J venture to submit that in the exercise of your 
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discretion th(! point whieh you I-!hould take into cOJl.Kideration is whether 
in fact. IIml'le notic(· tuu;'hcl'n given to lIonourabll' Membel'fl, whether ample 
opportunitil'fI huw· bean given to Honourable Mcmberl-! of ha"ing this Bill 
in thf"ir ])llSl-!ell..'1ion. When HIP Honourable l\If'lOiwr spoke or what he called 
the deplcl f'd bendll's on that sid" of 1 he Ilo\lxe, J vellt ure to think he W8iII 
introdllcinir an entirely extraneous matI (!I' which hat! no bearing on the 
'ju('f;tion now before the ll lll~  

Pandit Bird&y N&th Kunzra (Agra J>ivision: :!\on-lIuhammadan 
Rural) : May J say, Hir, that the statement made by the Honourable the 
Home Member that COpleN of this Bill were depo!jited at tbe lodgings of 
Honourabl,' Members here is far from being correct, I wanted a copy of 
tilil-! Bill on the 2nd, but J could not get it. I asked for s copy at the Notice 
Office on the 3rd instant and Wllfoi told that they did not ~ it. . 

La.l& La.jp&t Bai (.Julhmdur Di\'ision : Non-Muhammadan) : Sir, I 
want to bring to the notiee of this House thl' bad practice that exists at 
the pretlent moment of depositing theBe documeDt8 at the lodgings of Mem-
bers. I support my Honourable friend Mr, Kunzru that it i'l not right to 
Htste that the copies of tbetle Bills were dl'posited at the lodgings of Mem-
bers three days from to-day. It is lIot right. 1 may say that the general 
practice of these papers hl'illl!' sent to Members is so ",ieiou .... that really 
Ml'mbers have DO time to Htndy the papers. ThelJe papers ~ lly reseh 
our lodgings not hefore 100 'clock at i~h  Md they gpnerally relate to the 
business of the next day. That is the way in whit'h the Legislative Depart-
ment haH beeD difolCharging its funeti011s and its duties. 

Mr. President: I hopl' you do not hold the President responsible fOr it, 
(Laughter. ) 

Lal& La.jp&t Rai : I mnst !tlly that It b ~ m  extremely difficult for .HI 
to study anything in time, 

There Are two questions involved in this diseus.<.;ion. one if! the t.echnieal 
question which has been raised by my Honourable friend. Pandit Motilal 
Nehnl, and the other ill the qUt'Stion of prCJpriety or the hast.e, the iDdeeent 
haste with which the GovernDlent want to rush this BiU through. Of course 
the latter has been brushed aside by tbt' GovernmeDt The Government must 
have had this matter undercoDHideration before them, for a long time, they 
mUfit have arrived at a decision long' ago, Why was it not possible for the 
Government to announce, at least a fortnight or a mODth before the date of 
the Assembly, that the Government were !o!Oiujl to introduce this Bill t Th.is 
is a very difficult matter lind al!W a ,'ery important matter. Honourable 
Members have to COMIut the different laws of other conntrit'fl. The 
Honourable thfl Home Mumber lIays that it was publishetl in the Gazette 
on thfl 25th August. ~ly the Hcmourabl(' the Home Member does Dot 
expect the MembeT!j to reHlrict themselvt'H to thflil' homes on the 25th August 
for the purpose of ~i  the Gazette. They haft other important but;1-
n('So'! to at.tend to. Mv Honomuhle frit'utl Paudit Nehru when he talked 
<tbout the "mpty henches Oil Ihis i ~ did not want to make. it II point fur 
arllument, IIe simply /itatcd why hI' wa.'1 keen tll1lt the Bill he not takl'l) 
int.(j consideration to-day. lIt, WB.'I ahsolutely frank on his part. and I wi!;h 
the Go\'ernmeDt were equally frank on their part. . We want the busint'SS 
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done expeditiously and in a better spirit, but the Govt'rnmcnt wants to con-
ceal everything and to spring surprises upon Ul>. I do not see any nee,l 
of hurrying the measure. The .As.-;embly is going to sit till about 23rl1 
of this month and surely this business can be taken up 011 any other day, 
say Monday next. We do not want to delay the Bill, but at the IOame time 
I think the Members are entitled to raise this question if it enablt':; them 
to consider this matter vroperly fully. This matter requires careful IItudy. 
The Goyernment have of course been preparing their case for month:;. If 
they were in our position, they would feel the helple:;:;netti of our position. 
The Government have got their Secretaries and other expert/j to help them 
in thils measure. But we have to do the whole thing ourselves. I think it 
i:; absolutely fair that we should be given a fair chance to study the Bill. 
I therefore beg you, Sir, not to exercise your discretion and not to sUlipend 
the Standing Order and allow the Bill to be taken into consideration at 
once. 

1Ir. H. G. Cock. (Bombay: European): I am alarmed and sur-
prised .:it the Imgge:;tion of Honourable Members on the other side that 
there i", no urgency in this matter_ It has been on the lips of every-
body for se,-eral months past _ ..... . 

Mr. Pl'esiden1i : The question is not whether there is any urgency 
for the measure or not_ The question is whether copies of the Bill 
have o.!cn made available to Honourable Members three days before Lu· 
ddY. That is the only question. 

Mr. H. G. Cocke : On that, Sir, I want merely to Hay that 1 got 
my ct.py all right in the Government of India Gazette considerably mo':'C 
than three days before to-day. (An Honourable Member: " Is it raclal 
discrimination !") 

Sir Victor Bassoon (Bombay MiUowne-rs' Association : I i ~ Com-
merce) : I want to say something on this point of order. U is purd:' 
a technical matter on which you are asked to give your ruling. I appl'e· 
ciatl' the appeal of the Honourable Member, LaIa Lajpat Rai, and I am 
giving my "iews purely from the technical angle. Under rule 18, the 
('TIm.ruor General has published the Bill in the Gazette and it h ~ made 
it unnecessary for the Government to ask this House for leave to introduoo 
the Hill or to supply cOpies of the Billlmder Standing Orden. Would it 
or would it not be collRidered a fact t.hat the publication in the Gazette is 
tht: supply of the information to Members and that the posting of that 
Gazette is enough T Goyernment cannot of course guarant.ee that 
every copy of a Bill despatched to a Member is going to reach that Mem-
ber ; and I l$Obmit that, because the Government of India did not introduce 
the Bill in this House but used the right they have under rule 18 to 
pubhsh it in the Gazette, it should be taken that that. Bill was in the 
haoo" of Members wherr it eoeId reM01lably be expected that the Gazette 

~ delivered. . 

LaJa Lajpat Kai: The wording there is with referencp to leave to 
int.roduce a Bill, not for the purpoRe of i~ i  with circulation. 

air VICtor 8auoon : You must read the final part of Standing Onlm' 
38 8.1! following the fil'!jt part. You cannot detach it and l!8y that it also 
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govt'l'ns rule 18. That iH how I read it. The Honourable }lember has 
tuken the last Jl811. of I:Itllllding Ord('r :38 which deals with the ~ when 
A Bill is introdu<..'t'd in this Ho\llW and doeK not deal with the C88C when 
the Governm('nt hlUl oot introduced the Hill becaUtie it hall UlICd its right 
of publication in the Gazette. 

Mr. President: It might help us to know from Government whethcr 
Iii')' directioDH have been issued by the President under Standing Order 
12. 

lIIIr. L. Graham (Secretary, Legislative Department) : I am under 
the impresHion that no directions have been ifl8ucd by the President. 
'i'he procedure followed in this case is wbat bas been the custom of 
tms House, that the Bill should be published in the Gazette and every 
efcort made to make the Bill available to individual Members of the 
House. Copies were sent to all Honourable Members' addreHSes in 
Simla so far as Honourable Members had favoured us with tholle ad-
dresses. 

Mr. President: I wonder if the Honourable the Law Member will 
kindly help the Chair in this matter. 

The Honourable 1Ir. B. B.. Du (Law MeQlbel') : I have not got the 
nlle with me now to whieh the Honourable Member referred ..... . 

lIIIr. President: Will Secretary pass the rules to the Honourable 
~l mb l  , 

The Hono1ll"&ble 1Ir. 8. a. DM: Tt does not matter. I would only 
poillt this out, that the rule to whieh the Honourable Pandit Motilal 
Xeuru referred is as regards the deposit of the notices UDder the direc-
tion of the President. I would only point out that that rule merely 
rLrf'r.; to notices and matters of that description with regard to which 
then is no provision for publication in the Gazette. The provision 
regHl'diug the publication of a Bill in the Gazette makes it different 
{roan the publication of notices or the giving of notices to Members. 
J should have thought that the pUblication of the Bill in the Gazette i.'I 
sufihient notice and does make the Bill available to Members which it 
l ~ not in the ease of a notice because there is no provision for publish-

ing notices in the Gazette. 

lttr. Praaident : The Honourable the Leader of the Opposition says 
the words ., mad£' avaiJablt'" has a special meaning under 'Standing 
Ordel' 12. 

The Honourable 111'. I. B.. Du: I know. That is what I was 
referring to. The Leader of the Opposition relies upon Standing Order 
12 fur the purpose of attaching a particular meaning to the words 
.. m.:.de aVllilahle " &II regards Bills. But the way I look at it is this. 
l'11df'r Standing Order 12, Standing Order 12 really does not refer to 
mnking available a Bill for this reason, that when it speaks of making 
ever.\' effort to send to each Member a copy of every notice or otht"r 
papf'r, it refers to othf'r papefH of thf' nature of notices, becaURe tht're 
is lll) )ll"ovL-.ioll nnder whi".h a notice can he published ill the Guet"'. 
'j'!Wl'C is proyiNioll by hi ~h niH!! Mil bl' published in the Gazette. 
l'hll'C must therefore be m~ difft'rence betwe('n making" notice Il\'ail-
aLle to a Member and making a Bill av,ailable to a Member. That Is 
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Jww 1 take it. That Standing Order 12 cannot be made utle of for the 
purpose of giving a llleaning to. the wordH "made available" with 

~  to /I BilL The two things ~  on quite a different footinb' 
A lJotice cannot be published. There is no provision for publiHhing a 
nuLiee and therefore ~ y effort must be made to circulate a notice or 
papers of the nature of i ~ to every Member; whereas in the case 
of a Bill there is i~i  for publication in the Gazette which in 
itself amounts to lUnking it available to Members. Therefore l~ 
Ol'd\!r 12 cannot be made usc of for the purpose of interpreting the 
lllelilllUg of the words" made available" with regard to a Bill. 

Pandit Kotilal Nehru: May I say a few words in reply to the 
Honourable the Law Member T 

Ilr. Preai4eDt: This is not a ma.tter which admits of reply. 
Pandit Kotilal Nehru : If you will permit a reply, Sir. (Mr. Presi-

dent as.-;ented.) It is quite evident to me, Sir, that the Honourable the 
Law Member committed himself to an opinion without looking at the rule 
and then when he looked at the rule he had to hold to that opinion. But 
what real1y is the meaning ~  this section is quite evident on the very 
{"at'p or it. Publication in the Guette is not intended for the Members Hpe-
cially. It is intended for the general public. The Memberli who are 
spet:iall)' concerned in this matter mUh1 get a t;pecial notice which L'S pro-
vided for in the Standing Orders. That will be made quite clear to you. 
Sir. if ~  refer to Standing Order 43 Both publication in the Gazette 
and copies being made available to Membe1'8 are mentioned in this Standing 
Ordtlr. It runs : 

• r The &>eretary allall cause every report of a Select Oommittee to 00 printud, 
and II C<Jpy of tbt: report shall be made available for the Ulle of every Membolr of 
tilt: ~ lIlbly ". 

That is one thing. Then the next sentence is : 
,r The report with the amendecl Bill shall be puhli8hed in the Gazette ". 

Now the two hi ~ are not the same. If one takes the place of the other 
what i~ the use of mentioning both the.se things here' The Hononrabl(' 
~ mh  has put it just the other way about. It is becan.se notices are not 
published, he says, in the Gazette, therefore a special provision is made for 
noti('.es. 1t is more correct to say that because publication in the Gazette is 
not the kind of special notice in the case of Membe1'8 that special provision 
has bet>n made for "ueh notice. ' 

The Honourable Mr. J. Crerar : Sir, may I just make one observa-
tion with regard to what was said by the Honourable the Leader of the Oppo-
sition. He contended just now that pUblication in the Gazette was mer('ly 
notice to the general public I think that point of view mUt.t be m i i ~ 
in view of the fact that special copies of the Gazette are addresKed to 
individual Members of this House as Members of thiN House and not at! mem-
bers of the general public. 

Mr. President: ThiR is a very difficult question as the Honourable 
the JJa",' Member hru; pointed out and if I were to postpone the decision on 
thiR question, it would not be necesHary to come to any deci8ion and all diffi-
culties would ~ over. For, in- that ease,' the consideration would stand 
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pOHtpont'd to the next offirial day. But I do not propoKe to take that I!ourse. 
I propOHe to give my deciliion and take the fullest respomibility fOf it. 
There is ubsolutely no douht that tbiH motion cannot be made unless eopiet; 
of th., Bill have be{'n mane availahle to Honourahle MetnberH thft'I' ~1i 

"cfore to-duy. The questi(ITJ iii wh .. ther ill thi" CaHe copietl of the Bill have 
heetl made available to Honoufahle Member" three day!S before to-clay. I 
8m dearly of opinion that the pUblication of a Bill ill the Government 
Gazette ('an not dispense with the obligation which is laid by the Standin!! 
Orders on the office to make copiC!S available to Honourable Members. 'fhat 
~ IIl I i  has a "pecial m i ~ attached to it by tbe Standing OrdefJol, 
and in t,he abHence of any directioru; by the President as to the manner in 
which a BilI i" to be depOI;ited and the place at which it is to be deposited 
,-directions which "hould have been taken and carried ou1-1 am afraid I 
must hold that the copiC!; of the Bill havc not been made available to Honour-
ahle Members three days prior to its consideration. I therefore rule that 
this motion cannot be made to-day uruea;a; the Standing Orders are !Sus-
pended. As no requetit has been pretlSed in that behalf, it il; not nect'8HIU"Y 
for the Chair to consider that point. 

THE INDIAN INSURANCE COMPANIES BILL. 

The Honourable Sir George Bain1 (Member for Commerce and 
Railway .. ) : Sir, I rise to move that the Bill further to amend thf' Indian 
Life ~  Companies Act, 1912. for certain purposes. and to pMyide 
for h~ collection of statitrtieal information in respect of illHUrancf' bUliines.'1 
other than life assurance bOlDness, be referred to a Select Committee eon-
biBting of Maulvi Muhammad Yakub, Sir Punohotamdas ThakurdaH. Sir 
.Tameij Simpson, Lala Lajpat Rai, Mr. H. G. Cocke. Mr. Jamnadas M. Mehta. 
Mr. O. D Birla and the Mover, with instructions to report on or before 
thO:' 10th September 1928, and that the number of members whosf. presence 
shall be lJecessary to constitute a meeting of the Committee shan be five. I 
should like, Sir, with your permi&<Jion, to add three more naDleH of memt>erH 
who might be appointed to the ·Select Committee, namely. Mr. A. H. Ghuz-
Wl\'i, Mr. Nirmal Chunder Chunder and Mr. M. S. Sesha Ayyangar. 

This Rill, Mr. President, is limited in its seope. It proposes to do two 
thillJ!8 ond two things only-in thl' first plllCf', to remove a defect in the 
law affecting life assurance companies, and in the second place. to prmidc 
for thf' collet'tion t)f certain statistical information in respect of all Clal4.'>l'l' 
of imruranC(' busineHH. The first of theHl' objl't'ts i8 provided for in clau.w 3 
of the Bill and the second in clauses 2.7.8 and 9. On the remaining fif1t'l'n 
clanses of tht' Rill I need not dWl'Il. for. they are purely sllbsidiar5· Itnd 
adjectival. The whole substance of the Bill is to be found in the five dnuse5 
I hlTe ntf'ntioned. . 

I will take fil'llt clauS(' 2 of tht, Bill. which prm'idf'1j ~ ont' of the two 
important objechl. I hove said that thf'1"f' is n dt,f(>('L ill the existing law 
J'f'Jatinll tt) life 8SHuram'e in Indin. IInri I will .'nrlf'8VOnr to make it plain 
to the HOIlII('! what that deft'ct is. Section 6 of the Indian Life Assuranee 
Companies Act of 19]2 i ~  that: 

Of Tht> lil" il\Buranee lund ahall hto aa absolutely the tlC("urity of t,he life li ~ 

"olllel'1l lUI though it belonged to a eompany 1 ~ i  on no (lther busin_ than lift' 
8b1DrullC bUBin... and shaD Bot be Hablll for any C!OIltral'lta of thf' company for' 
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wb;ch it would not bBve bt.>en liable had t.be busiR(lss of the l'ornl'lluy lx'OIl ouly 
that of life assurance, and shnll 1I0t be nppli{"(l direetly or illlli\"('etly for lilly I,ur-
p0S<.8 other than those of life assurance". 

It would have been difficult, I think, Sir, to express the intention of the 
law mol'(' emphatically than it is done in that s('ction It is c1l'ar as day-
light that the intention of the Legislaturt' was to provide thc utmost possiblf' 
security for the life poli('yholders, and for that purpose very emphatic 
languRg(' was used. It appears, how('\,er, that whatever the intentions of 
the Legislature may have bC('n, they have bl'en frustrated and that ill cer-
tain circumstances the law does .not in fact provide that mellsure of ~ y 

fo.' the life policyholders which was undoubtedly intended. Th(' circumstan-
ces in which the security fails is when a life assurance company ~  illtn 
liCfuiuation. When that happens the rules in the sixth Scll£'dule to the Act. 
would apply, and the liabilities and assets of the company would haw tn be 
valued in accordance with these rulLos. The r!"!mlt is that a considerable pal't 
of the life fund might bt> removed from the security of the life policyholders 
and devoted to other purposes. There is unquestionably, it appears, a fte-
feet which is common both to the Indian Act and to the British Statute upon 
which it was based. It was brought to notice about 18 months ago, I think, 
by the Board of Trade Committee which was examining the insurance law in 
the United Kingdom with 8 view to its conllolidation and m~  [ 
think perhaps I can make the meaning plain to the House most l ~  by 
taking concrete examples, Ilnd the first I shall mention is tht' one which the 
Board of Trade Comm'ittee had in view in their report. Let UR lIUppOSC 
there is a composite company which is doing both life bllsin('SS and fiT!" busi-
ness. We will suppose that the life business is !I1lccessful, and tbat Inr<Je 
reserves have been built up in the life fund. On the other hand, we IAssmne 
that the fire business has been unsuccessful, and that as a result of successive 
losses the company becomes insolvent and goes into liquirlation. Now, under 
thc law as it stands, the reserve assets of the life fund would apparently bn\'e 
to be used to pay the liabilities of the fire business and tbe ~  whieh the 
life policyholders believed had been funy secnrt'd to them as tht' ~ i  

for their policies would thus be diverted to anotht'r purpose. I mention that 
as one of the dangenl which exists under the present law. But it is not, 8S 
far as I can discover, an imminent danger in India, and I fully admit that 
this danger in itself would not furnish any adequate reaMOn for asking 1he 
LegisJature to make an emergent change in the law. The immediate ~  

which we have to apprehend in India i~ ROmething rather different. It 
oceurs when a company is in liquidation, but not as in the case which I took 
as an illustration, an insolvt'nt liquidation, but a ROlyent liquidation. Under 
the law, as it stands, there is apparently nothing to prevcnt the sllareholdel's 
of a solvent and prosperous life assurance company putting it into \'ohm-
tary liquidation. If they did so, then the rules in Schedule VI w011ld at 
once apply, and the result would probably bt' that a largt' portion of the 
life fund, which was intended by the IJegislature as the ahlloluh' lIeclIl'itv of 
the policyholders, would be lost to them and divided up amonglrt the h l ~
holders. The information which has reached the Government of Indill bal'; 
It'ft no doubt in their-minds that tht' danger iR a real one and that it might, 
at any moment, become imminent. I can only imagine that ingeniom: per-

1 P. M. 
sons who had read the Board of 'rrade Commiltee'il 
Report and had detected the loophole in the. law. liJlv(' 

-set their wits t() work in an aBort to squeeze through it. I do not wiM, Mr. 
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President-and I hope that the HOUHe will not presH me on ~h  sUbject-to 
dwell on the evidence which Katisfied the Government of Indla that precau-
tions were necessary. Obviously, if I were pressed on that point, it would 
raise the question of individual companies and any statement made here 
might have effects which would be most unfair to these companies and do 
a great deal of harm. One thing, however, I think I ought to say very dis-
tinctly. It is not those who have been responsible in the past, or 80 far as I 
know, l!till are responsible for the management of the companies who have 
attempted to take advantage of the defect in the law. In 80 far as attempts 
have been made at all or are likely to be made, it is by persons who hope to 
obtain control, not by those who already possess the control. I think it is 
right, Sir, in the interests of the Indian insurance companies, against whom 
J am not saying a single word, that that should be made perfectly l ~  
And I would ask the House to take it from me that the Government of Imlia 
did not act without very distinct information before them, that there was a 
danger, that the danger waR real and that it might become imminent. It was 
fOl" that reason that they decided to bring forward legislation on thi8 sub-
ject during the present Session. I think, Sir, the House will agree that it 
would be tt very serious matter indeed if any prosperons Indian insurance 
company were put into voluntary liquidation in the circumstances stated, 
and obviously the temptation to put the company into liquidation would be 
the stronger the more prosperous the company was. I am afraid that, if 
that took place, public confidence in life assurance generally would be most 
seriously shaken, and the cause of life assurance in India would receive a !let-
back from which it would take years to recover. That certainly is the feeling 
of the Government of India and it is for that reason,88 I have said, that they 
felt it necessary to legislate at once. 

As regards the particular proposal embodied in clause 3 of the Bill, 
I may say that it follows closely the clause in the draft Bill prepared by 
thl! Board of Trade Committee in the United Kingdom. Broadly speak-
ing, what is proposed is this, that, when a company is in liquidation, it 
must be ascertained in what proportion in previous years the profits have 
heen divided between the shareholders and the policyholders, and unless 
the Judge sees fit to make any special direction, then any surplus profits 
ascertained in the liquidation will be divided in the same proportion. On 
the fare of it that seems to me an equitable way of dealing with the matter 
and the recommendation of the Board of Trade Committee, we can be 
sure, has been the result of a very close consideration by a number of 
thoroughly competent people. I do not think it would be easy to devise 
a more equitable method of dealing with this particular difficulty. . 

~  

As the House are aware, Mr. President, the question of the amendment 
of our insurance law has been under consideration for a considerable time. 
Whf'n thf' Government of India decided that this partieular matter must 
!>e dealt with, they also considered whether any further substantive changes 
JD the law should be made, and they came to the conclusion that so far 
~8 thi!l Bill was ~  i~ would be unwise to make any further changes 
lD the substantive law which controls the operations of insurance com-
panies. A mb ~ of proposala have been made for modifications, but they 
have not been included in this Bill. The Government of India felt that 
h~y Wf'rt; justified in ~  the Legislature to take emergent steps to eure 

~hIM  llart.Jcular. defect l~ the law, but did not think they would be 
8h~  JD asking the Legislature to p&III as an emergent measure any far-

reachmg changes on that subjeet. Now, on this point the Hoose will 
L18LA 

D 
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naturally. Sir, ask me a question. If this is the one change which is 
em"rg'ent and if it is all included in clause 3, what are the other remaining 
19 clauses doing in the Bill T That is a perfectly fair question and I will 
do l ~  best to am,wer it. All the other claust's are really part of a single 
scheIDt', namely. tht' collection of certain statistical information regarding 
insurance business. For some time past, as all Honourable Members are 
aware. there has been a persistent demand that insurance companies 
belonging to other countries, which carry on busine9!l in India, should dis-
l ~ particulars of tht'ir Indian business. Now. Sir, that in itself seemed 

to the Gowrnment of India not aD unreasonable demand. It is perfectly 
lIatur..:1 that people should want to know what is the character and the 
volume of the insul'Jlnce business which is being carried on in India to-day. 
So far as the indigenous companies are concerned among the life irumrance 
companies, that information is disclosed in the statistics that we publish 
eyery year. It is quite true that some 'of the Indian companies perhaps 
do a certain amount of business outside British India. but I should imagine 
that it is only a small portion of their business, and the figures that we 

bli~h give substantially the business which they are doing in British 
India, But as regards companies which are established in other countries, 
it is quite obvious in the case of an important British company, let us say, 
or of &n important A.merican company. that the total figures of the busi-
nes .. 1 hey do all over the world can give us no idea at all of the amount of 
bU8ineR'i they do in India. Therefore, as I say, it seemed to the Govern-
ment of India that the demand for further information was in itself 
It ~ bl  one. But although that is so. it would not supply a reason 
for i1lcluding proYisiollS on ihe subject in a Bill which we are asking the 
IJegislatnre to pass at the l'arliest ~ibl  date. The demand may be 
reasonable but in thl' i ~  coursl' it might have waited for the general 
reyisioll of the insurance law which is certainly impending. But there 
iF. a l ~ i l reason h~  the Government of India thought it right to include 
l ~  provisions about the collection of statistics in this Bill in order to 

giTe thl' Legislature an opportunity of considl'ring whether steps ought 
not at once to be taken to obtain these stalistics. The reason is thil:!. As I 
haw s'lid, a general revision of our insurance law will quite certainly have 
10 be passed before ~  long, and what was vcry forcibly impressed upon 
my mind during the hours I have devoted to studying the question is 
that we cannot legislate wisely unless we know the facts. There is a great 
deal tif !statistical information which Govcrnment ought to haw and which 
the Lt>gi"laturl' ought to have before we undertake a general revision of the 
in>inrllm-e law. Perhaps I might be allowed to give one or two illustrations 
of this. One of the proposals made for the t'eyisionof the law is that 
all Ufe companie" operating in India should retain 8.'4Sets in India equal 
to some proportion of their liabilities. SO" .. , I am not expressing any 
opinion a1 all about that proposal, but when it comes up for deciHion lUI 
to whether effect should be given to that proposal or not, it will be most 
important that we should know what the liabilities of the companies are 
and to what extent their assets are invested in India at present. Take 
another. example. It has sometimes been said that the growth of 
indigenous life assurance companies is hampered by the competition of 
outside companies. Now, personally I find it very difficult to assetIS the 
value of that complaint unless I know what the relative volume 
of business traJL"I8.Cied by the, indigenous companies and by the ex-
ternal eompanies actually is. It may be that the indigenolP 
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~ )l i  are still transacting only a small.proportion of the total amount 
Q£ life busines traD8acted in India. On the other baud, it may be that 
the indigenous companies alPeady traD8llct more than half the bosineH& 
actually carried on in Iudia. At present we have estimates on that subject 
.and we have guesses, but they are quite un.satisfactory as data and 
llobody ili bound to accept any of them. It seemed to me, therefore, that, 
at any rate. &.0; rl:'gards the amelidment ef the law relating to life &8fIU1'8.llce, 
it is Vt'l'y important that as soon as possible the Government of India 
and the Legislature should be in possession of statistic!> showing the 
character and the volume of the business whieh is actually traruoacted in 
India. The sooner we get it the sooner it will be possible to deal with the 
general question of the revision of the law. 

Honourable :Members will have observed that thl:' Bill is divided into 
three parts. Part II includes certain amendments to be made in the 
Indian Life Assurance Companies Act and Part III is devoted to companies 
carrying on business other than life assurance busines..,. At present the 
position is that the companies which do not do life assurance businesH are 
not subject to any special regulation beyond that to which they are subject 
under the Indian Companies Act. .Although there are a number of claU!le!; 
in this part of the Bill, they are all of them subHidiary to the proposals 
for the collection of statistics and they have been inserted for no other 
reason, that is to say, we are not in this Bill propo.o;ing to bring these com-
panies under special control apart from the collection of statistics. If 
Honourable Members will read the actual clauses, they will see that with 
the exception of the ones which I have named at the beginning of my spP.eCh 
they all deal with quite unimportant and subsidiary matters although th<:>y 
are necessary for their own purpose. 

Now, Sir, before I sit down, I want to say a single word as regards 
what I am sure is in the minds of a good many )Iembers of this House. I 
quite recognise that in many quarteN of this House there is a feeling that 
it is high time the law relating to life assurance was re\"ised and brought 
up to date and that life assurance companies of all kinds were brought 
under control. I respect that feeling and I also share it to a ,"ery large 
extent. I do not think that we can safely postpone that amendment of 
the law very much longer, but I am satisfied, after giving this question 
all the attention I could give it, that for the present we cannot get on with 
that question and that we are not likely to be able to get on with it until 
the British Parliament has legislated on the basis of the Report of the Board 
of Trade Committee. I think it is right that I should say 80 much (')1' 
the information of the House. I do not wish to argue the matter because 
that would be to travel outside the scope of the present Bill. That Bill, 
as I ha\"e already said at the outset of my speech, is limited in its scope. 
All that we propose to do is to correct a defect in the life assurance law 
which it has become \"ery ~ ly necessary to correct, ana to pro\"ide for 
the collection of certain statistical information which it is very necessary 
that we should possess before we undertake the general revision of the 
insurance law. 

Sir, I move. 
1Ir. Pruident : The question is: 

" That the Bill further to amend the Indian Life Aaauran.ee Companies Ad, 
191f, tor certain purpoeee, aDd to provide for the collection of statistical information 
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[Mr. President.] 
in respect of insuraDee bUliness other than life a8SUraDe., business, be referred to • 
Select Ct'mmittee wnaisting of Maulvi Muhammad Yakub, Sir Purshotamdaa Thakur· 
dIU!, Sir Jamee Simpson, La1a Lajpat Raj, Mr. H. G. Cocke, Mr. Jamnadas M. Mehta. 
Mr. G. D. Birla, Mr. A. H. Ghuznavi, Mr. M. S. Sesha Ayyangarl Mr. Nirmat 
Chunder Chunder, and the Mover, with instruetions to report on or before the 10th 
September, 1928, and that the number of Members whose presenee shall be neeenary 
to eonstitute a meeting of the Committee shall be five ". 

The motion was adopted. 
The Assembly then adjourned till Eleven of the Clock on Saturday, 

the 8th September, 1928. 
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